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SHRI PARAG CHALIHA: 1 have

been waiting for thirteen days for my:
Special Mention.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): The problem is, we have to
finish it. Only two or three days left.
Special Mentions and Zero Hour submis-
sion were pending for several days. that
is why there are so many names in the
list. We will try to finish these after the
debate on Vohra Committee’s Report.
-Already several speakers have made their
-Zero Hour submissions and on Special
Mentions also they were asked to speak.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): But we cannot finish it immedi-
ately. there are several names. So, let us
take up the further discussion on the
Vohra Committce Report. Then, immedi-
atcly after that, we will take up the rest
of the special mentions. If you all co-
operate, we will do like that.

SOME HON. MEMBERS: Yes.

e ua wEn fig aufl: mway, 98d Qs
¥ & R L (=EEad)...

THE VICE-CHAIRMAN (SHRI MD.

SALIM): Okay. Mr. Satya Prakash
Malaviya. ...(Interruptions)... Please sit
down.

AN HON. MEMBER: Is the Home
Minister coming?

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Sayeed is here. The Home
Minister will also be coming.
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Yes, Mr. Malaviva. You have to re-
strict it to five minutes.

W Tm wew fdg anf: & % fadw ¥
TFH [ WH-ISE  FE aEm g
.. (FEagHE).

SHRI SATYA PRAKASH
MALAVIYA (Uttar Pradesh): I may be

given time according to the time given to
the othcr parties.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Yes.

SHORT-DURATION DISCUSSIN- ON
NEXUS BETWEEN POLITICIANS AND
CRIMINALS IN THE CONTEXT OF
VOHRA COMMITTEE REPORT-
CONTD.
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I am quotmg from - ‘Rapv Gandhi in
Parliament®. I cahnot refrain myself from
“quoting his presidential address at the
Gentenary Celebrations of the Congress
party in Bombay in 1985. “Our economy
- owes gnuch to the enterprise of our indus-
trialists: But there are some reputed busi«
.ness and industrial establishments which
shelter battalions of law-breakers and tax-
evaders™

{RAJYA SABHA]

-oligarchy.

“Yesterday,  the
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“The trade unions have glorious
heritage of ‘patiopalism and of socaally
rclevant radicalism. Today they .are a
mere shadow of their past.’ o

Tcac,hers scldom teach and students

scldom * learn. Strikes, mass- copying,

agitations  are more “attratctive

alternatives. AR :
“What “had become of our great

organisation? Instead of a party that fired
the imagination of the masses throughout
the length and breadth of India, we have
shrunk losing touch with the'’ toiling
millions. Millions ‘of ordinary Congress
workers arc handicapped; for on -their
backs ride the brokers of power and
‘nfluence, who- dispense . patronage to
convert ‘a mass' movement into-a’ feudal
They are self-perpetuating
cligues - who thrive by . invoking the
slogans of -caste and religion and by
cnitteshing *© the! "living -« body. of the

- Congress in their net of avarice.”

This was S'lld by Shri Rajiv Gandhi in

1985 ‘at ‘the Bombay Congrcss session.
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SHRI DINESIIBHAI " “TRIVEDI
(Gujarat): Malaviya®}, will you yield for
a-minute? 1 have: aspeint:of order. Arc
we treating the whole issue: seriously and
looking for. .a. solutiom or ;are wc
discussing it since it is listed today? What
I am trying to say .is that no Minister of
Cabinet rank is present here. I have
utmost respect for Sayeed Ji. But no
Minister ‘of ' Cabinet ' rank i present.
Home Minister was
present in the Lok Sabha ‘throughout.
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Why are you treating Rajya Sabha and
this issuc so callously?

THE VICE-CHAIRMAN (SHRI! MD.
SALIM): No. no. The Cabinet Minister
wits present here. The Minister of State
for Home Affairs is noting down the
points.

THE MINISTER OF STATE FOR
1TOME AFFAIRS (SHRI P.M.
SAYEED): The Home Minister will be
coming. 1 am taking note of every point.

SHRI DINESHBHAL TRIVEDI:
such a serious issue. ([nterruptions)
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Guns, goons and gold-this statcment
was delivered by Mr. Nani A. Palkhivala,
on 30th August, 1995, He said and |
quote: “Today the people of India
associate democeracy with guns, goons and
gold.” *According to the. Chicf Elcction
Commissioner, 180 out of 425 legislators
in Uttar Pradesh have <fiminal records.
Duirng the Bihar State elections this
year, the Jocal police said that 243
candidates had charges pending against
them.”
a7 wE IO NS W wRdiE s 9 @ g
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frumel A g ot ol 3N wa B oonam
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a o
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“When usked how many votes he
had lost by, he was good enough to
answer that he lost the election by
a narrow margin because of a
shortage of ‘three bombs thcereby
indicating that ‘he would have
capturcd three more booths to
make good the difference in votes
and won.”

& e, fad wh aw 7g Fes } S
aren wA R fd F Yu-3 # wmw
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fR o W e ¥ 3RR % ard wd ¥
foae wma & 0 F FRo Igw T#H w4
e | SfHF § AR FA TN EF 9 39
o H faed o Feweme ], R R Torfag €
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“Over the years the parallel
economy has grown in size and
dimensions. Almost every sign of
distress and human misery would
appear to have been manipulated
by anti-social elements to boost the
parallel economy. This shatters the
faith of the common man in the
dignity of honest labour and virtu-
ous living. It is, therefore, no ex-
aggeration 1o say that black money
is like a cancerous growth in the
country’s economy which, if not set
right, is sure to lead to its ruina-
tion.”

e ag R ag 1971 A RAER I 1971 &
&g 1981 g2, 91 3N 3 RRT 1995 gam 1 A
AfER T G § ) S A H? a8 O
fea % oorifat @t sl ervufadl 9 wienis T
A qe WA Y wen o W R @
ave Tt % WEl w gIn—aEetad
am, s wyfe F im0 ¥ Tw TR W
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“The working committee authorises
the Congress President to require
the Congress Ministers of Central
and State Governments and Con-
gress Members of Parliament and

State Legilastures to submit to him
(that is, the Congress President)
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q

annual statements of their assets
and income and expenditure.”

we We gan ¥ e wm A
i farer o, wEAe Aax e o1, W a9 9 Y
e TR ¥ fau @ & g w gy dvEnw
fear SR BT RSt )
“Declaration and Publication of As-
scts and Liabilities of Ministers and
Members of Parliament Bill, 1986.”
A 87 ¥ T W wul g ek 6 &,
1987 ) dHEA 6 WAl Feramaoll aftmd 3 fide
ﬁq_

“It has to be thought of in the |
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totality of circumstances as to how
to fit in. We shall seec that a per-
fect, foolproof Bill is introduced.”
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“Since the Congress came to
power, after the freedom struggle
was over, paupers have become
millionaires. Therc are Ministers
who owned not even a cycie when
they took office. But today they
have a fleet of cars and limousines,
that is, large and luxurious card.”

This was the statement made in 1963.
Now we are in 1995,
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SHRI SURINDER KUMAR SINGLA
(Punjab): Mr. Vice-Chairman thank you
very much. I am happy on one account
that the Indian Parliament has started
discussing this issue. One House has
already concluded the debate and our
House is likely to end this debate soon. 1
am not certain wether the Indian
Parliament has  honestly applied self-
introspection to the whole issue of nexus
between politicians, criminals and
burcacrats. If I am honest in saying so,
the Indian Parliament actually failed in its
responsibility to rcally go deep into this
matter. When in this House and in the
other House the members of Parliament
pointed out that the Government did not
act on the Vohra Committee Report, did
they cver ask themselves these questions
on three things. When the Election
Commission and its various retired
officers and thc present Chicf Election
Commissioner pointed out that two major
States in India have legislature who are
history shceters a majority of them, did
the Indian Parliament react to it? Did the
two Statc Governments act on it? My
point is, nonc of the institutions rcally
bothered to answcr, bothered to react to
various media reports, Election
Commission’s observations and eminent
persons talking and div-ussing this issue
for a number of ycars o, it is not only
the Governmcent who railed 1o address
this issuc. The whole Indian polity failed

[RAJYA SABHA]
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to address this issue. This Parliament is
also totally guilty of not going deep into
the roots of this issuc.

Sir, I come from the State of Punjab. I
want to demonstrate, 1 want to bring
facts to your notice as to how terrorism,
a kind of political violence, threatencd
the State 10 make it out of existence.
Neither I am aware nor many of my
colleagues in this House and in the other
House are aware that they were political
forces. I don’ want to name them. 1
don’t want to come to that level at all.
The wmover of this discussion, Shri
Malhotra, tried to mention the names. 1
can mention the names.

Y have names of the people. For example,
in Rajasthan, there are nine Ministers
belonging to the BJP, who have been
convicted of various criminal offences.
So, I do not really want to talk about it
because 1 fell that it is not the issue.
They are a threat but not a grave threat.
But I am talking of the political violence
that existed in the State of Punjab. It was
nurtured and it was inspried and-
encouraged by political forces. It aimed
at destroying the Indian State. All the
political forces, which normally should
have opposed that kind of violence, did
not oppose it. 1 recollect and 1 want to
bring that fact before the House. The
Congress Government was in power in
the State of Punjab. Sant Jarnail Singh
Bhindranwale was in the Golden Temple.
At that time, a grand alliance of
Opposition parties was taking place in
1982 at Calcutta. A saner element, a very
senior leader, who is today the leader of
the CPI in the House, mentioned at the
meeting of that grand alliance at
Calcutta, “We must say that Sant Jarnail
Singh Bhindranwale should be thrown
out of the Golden Tample”. And the
Akali leader then said, “It is we who are
fighting your battle for Delhi, for
comming to the gaddi. The Akalis are
fighting against Mrs. Gandhi’s politics.
We will throw her out. But we will no* sit
on the gaddi of Delhi. You will be

9 —B—13//MP/RSS/ND/98



321  Short-Duration

sitting. So, let us not talk about that. Let
us not condemn that terrorism™. That was
the statement made at the conclave.
(Interruptions)

SHRI M. A. BABY (Kerala): If you
don’t mind, I want to mention one small
thing only for clarification. (Interruptions)

SHRI SURINEDER KUMAR
SINGLA: Yes, Please.

SHRI M. A. BABY: Since you have
directly referred to Sant Jarnail Singh
Bhindranwale, is it not a fact that a very
prominent leader of the Congress. Who is
ng more, described Jarmail Singh
Bhindranwale as the highest religious
leader? (Interruptions)

SHRI SURINDER KUMAR
SINGLA: No. I am on a different point
altogether, Sir. I am on a different point.
That innocuous statement was made by
the grand alliance of Opposition parties
who were planning to capture power at
the Centre. Now, do you not see this as a
graver danger than the petty mafia that
exists and does not really destroy? They
do not really have that great an
influence. What happened in Ayodhya
was that some political parties with the
aim of captureing power of the Indian
state destroyed the place of worship and
then we had the Bombay riots and the
Bombay blasts. Aren’t they more
dangerious? Now, this report came as
flashpoint. When Naina Sahni and Sushil
Sharma’s case took place, it came to be
presented to this House. Does it really
look into the problems?

Are they the only two cases apd are
there no other cases in this couhffy of
nexus between politicians and criminals in
the last 15 years, as Mr. Malaviya and
rightly pointing out? So, the Indian polity
has not addressed this issee. It is not the
Government. None of tl:.: political parties
addressed it. If 1 go further, 1 would like
to say that 95% of such offences lie with
the State Government. The federal of-
fences are very minimal, not even five

24 AUG.
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per cent. The Central Government has a
very limited raole. Onc way in which you
can ask the Central Government to take
action, as rightly observed by the hon.
Home Minister yesterday in the other
House, is strengthening of the Central
agency like the C.B.1. as also the other
Central agencies. My point is that you
strengthen them, you have more powers.
I would say that in offences like kidnap-
ping for ransom, the Central Government
cannot intervene. In offences like brib-
cry, of an all-India character, the Central
Government cannot intervene. This
morning there was a question in the
House too. So, if you want the Central
Government to take action in such of-
fences, let these be federal offences and
you give more powers to the Central
Government to deal with them immedi-
ately. So, rather than depend on the
nexus that exists, where there are some
chances of getting protection from the
local forces, 1 would suggest: Let the
Central Government be armed with or
the CBl is armed with more powers and
offences which are presently being dealt
with by the State Governments can actu-
ally be handled by the Central Govern-
ment. This is one suggestion which I want
to make.

The second suggestion which 1 would
like to make is about the nodal agency. 1
would like to pay tributes to a very
honest and really brilliant officer in Shri
N.N. Vohra who produced this rcport.
Para 2.2. of the Vohra Committee Re-
port says, ... members appeared 1o have
some hesitation in openly expressing their
views and also seemed unconvinced that
Government actually intended to pursue
such matters....”” is it a reflection on the
Government? But, again some members
gave this suggestion in writing. Is it really
a reflection on the Government or were
they afraid of gach other or talking to
cach other? This has hapened. We have
been secing these things for so. many

! ycars. So, basically they are not officers,

they are not trusting each other.
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SHRI M.A. BABY: It is a rcflection
on the Government.

SHRI SURINDER KUMAR SING-
LA: The point T am making is that T am

‘saying about the political part of the
Government. If you have a nodal agency
of this kind where members are not even
willing to share information with each
other, then there is a lack of officers who
rcally play an honest role in the system.
As was rightly stated by Shri Jagmohan
in the morning, India’s steel frame is now
beccoming a bamboo frame. It is no
longer powerful enough to stand and say
that this is its view and it must be
accepted. If you have that Kkind of
bureaucracy, 1 am not saying that therc
arc not many people in these services
who are honest, who arc dedicated to the
State, but their number is very small. It is
not the Government policy which has
made them demoralised. The prevalent
atmosphere that you have in services
affected by a lot of corruption and other
things has really made them to be so. 1
would say that the nodal agency idea is
good in one way that, if provided, you
can choose people of integrity and 1
would suggest that the Government
should ensurc that those officers remain
for a particular period of tenure, say, two
years, three years, whatever decision the
Government takes, and they should be
promoted. That way the honesty and
integrity of these officers will be encour-
aged which has not happened.

Now, I would like to touch upon the
Ethics Commiittee.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Now, you conclude. You have
alrcady taken two-three minutes cxtra.

SHRI SURINDER KUMAR SING-
LA: I am talking about the Ethics Com-
mittce. 1 welcome the ideca of an cthics
committee. It is basically going to super-
vise the conduct of the Members of
Parliament in the House and outside.
Buf] does the nexus exist only with the
Members of Parliament? Is it the total

[RAJYA SABHA]
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answer to the nexus between the politi-
cians, burcaucrats as well as criminals?

It is a very limited answer for having the
Ethics Committee. Do you think that
only politicians and Members of Parlia-
ment are involved and nobody else? How
are you going to look after them? ...(In-
terruptions)...

SHRI M. A,
idea...(Interruptions)...

SHRI SURINDER KUMAR SING-
LA: I am coming to the petition idea. 1
am coming to that. But, my basic point is
that the answer to the problem would be,
as 1 have said, in the political parties
refuse to indulge in refusing violence. It
is not really a code of conduct but you
have to have strong leaders who can say
“come what may.” 1 gave you the exam-
ple when certain political parties and
forces tried to capture the power in the
States, they were actually destroying the
States. And it actually happened. In Pun-
jab, it was a clear-cut case. it happened
in the case of Ayoudhya and when the
Bombay blast took place, it was a total
threat to the Indian States. If the Indian
political parties take a vow not to pursue
blindly their political power game, but

BABY: Petition

adhered to strictly to some kind of a code

of conduct and not misuse religion
..(Time Bellrings).. it would be better.

THE  VICE-CHAIRMAN  (MD.
SALIM): Please conclude now.

SHRI SURINDER KUMAR SING-
LA: Sir, T thank you for giving me time
to speak. Lastly, I would like to say that
the Indian Parliament by and large has
failed to address this issue. Nobody has
really gone deeper as to where the real
problem lies. The country is still having
some forces which are being backed by
the outside agencies. This is where the
real problem lies. This is the problem
which is to be addressed by the Indian
political system before coming to this
smaller issue of nexus, which is threaten-
ing the other areas, politics, economy,
law and order. So, if you really want to
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restore the rule of law ctc. ultimately the
decision lies with the Indian political
parties rather than anywhere else. Thank
you.

#it PO gied (S New): oiwE, awea
FHA | A O e @ R, W A F Fad
o Y7 Y } R o aga i R e s
afee ) wga wmra fdl ¥ el dfedfiem
S e, s ok e @ 93 gu AR
et A erufaal ¥ I ogen AR @ @)
Frelt @1 T = 81 gafera sas wRE € FR R
il W e o T # | sEE o ¥ 2.2 @
T el SR PO i—

“In the course of the discussions, I
perceived that some of the Mem-
bers appeared to have some hesita-
tion in openly expressing their
views and also seemed unconvinced
that Government actually intended
to pursue such matters.”

TR, fad SHA w1 aras B W @ ol
T ERE, feela (S, TEERR, Hoalloanet
$o 3l oy S92 i@ & IR W 3W A
i feas @ i TR 3 B fdE I ok e
uEE FEEE 4 A R O Fn e
foyaATetY |

"R, e WA off ¥ F argla s =g
fr 39 Y0 9 age ¥ 9 ARy FEfE
F § ® g fHvarq &, gadt aekd WEH #E
B &2 ¥ a8 e & faens R wEdart
FEA AE W H e T F RS AR =
% gl ok sufrEl ¥ Yamy % oW R
8 g9 @[ W W g =F & e ey,
o i Y foran wr fe, ‘@ oafr ge
safoe 4 ¢ f5 s 9r war ¢ S g
qufer } fs S A31 goT S WS WR W R,
et IE oW R

st g Wy o weRlt F ogw R
@t #1

o T UEE: dEd F Fedd WA
a7 safy WEEER seafaell § A3 gw Al
FaR T Gom R fF A F ey A waEn Tw @
fr w1 3 w4 fn e ok 3@ & faw gy
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® T s T B, Aen oft ST ¥ @ B
¥ o A3 N Sew W NG WA w0, e ¥
e s sl v aa A RS
e EA F R W AT AR
R il R ‘el mER” R dm S @
S ¥ 1 fiR FEE 91 WEER O 3 TR W o9
2 @R oS A ¥ e ¥ s #
gorifesl = = = F oy T emw ¥ R
FF o= “dea” Bt ? 3R Rger O e
DG ITE VAT A A MA@, X
AR AT FEE R E AT A 3o
frd-T-frdt af% ¥ qifefesm ¥ waw =X S
I R 3 el & flgos TeAifESl @ O%
Haaa =& o 2 Fp 3 fel aw 9 wdam

'FY| TH WE ¥ AMGE ARl ok TeeifrEt

& YW w1 W ®
AR, U HiW et ¥o o9l § THeM @
w8 fawas e o oyl weY @ W w® ¥
Fham gl arwIFaRk A A, A
SwEd § ¥ 56 W 9, reuudl @ faw #
stquslt F= @ ol sy = R, a9y 99 A
e e & 3R S 39 F Wy ¥, aw qu W
gen 2 ol St S ¥ faerw 3, Ay STaUd
udleT, Sfed s A'miREge
g d Gy A Rt s y &
q AN Ig@ W W —
“The act is criminal because it is in
the interest of the ruling class to so
define it.”

A - vy

“Persons are labelled criminals be-

cause so defining them serves the

interest of the ruling class**
HerEd, f S ¥ wem ¥ @A T A
g R HoEe g s W w ¥,
s W F @9 dR ¥, & W W o woe
Fa § ®ife P G A Af s @
"B W fedt” v ¥, ww few
Fefier sar 8?7 wdew, WR IW
wedte ¥, Hul e fiw M, ™
WA ¥ { e o= & faons anedende 313
& qEd THSH TR TG g, A ¥ W T
@R | R T wEeE, W R W
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@ A ¥ TR T gen) 9% sga Wy
e & sk Pt e ¥ IR sTE ¥
AR ¥ W W G OSH e ¥, O
Bt R A TR aNT S T & & §
i flgenrs A g A ET A R TR H
gIRT q Weseqre F R ¥

st e w@E WY R A R T @
fegam ¥ = wlw ot W 1 ST
Rl o P Y TR &Y . (S| ..

st TwiT WEA: W, Wan W€ TS
o T e Shad el fie S W iR e
-39 aen TEm @ o T g otk T}
e A e W W9 Al R - oW
Brfira fe ¥ @ 99 W o1 S owRw X
FIZTWE AT A F 9% T A o 91 9on
fF AR 40 ©f W TH TS F 302 W gHeHl
FEH B IAH ol WW F FB wede ¥
wogeeTd o }, F ot a1 3k W o el
T wem 5 @ T ol = % wew ¥
qFEH HEN g, W A wgAw A et aik
9 @ T, A AN g AW fee ) dfe
fFfeAe fet & oo Wl % flaens 302
W T PHREH ol ....(WauaA) 7 suen W
% s S wER X AS g A v A, W
g & 3R wrg B @, 59 W w®E B Ui
& sarEn A A A = a9 A whar 8 S
e feet % arafa = e &1 .. (FTaadieT)

ot P BRd: wew SR, s fFe
W%' <
ot THTE aEE: gfsul

SHRI DINESHBAHI TRIVEDI: Mr.
Vice-Chairman, Sir, what Yadaviji is men-
tioning is a very serious thing. 1 would
like to know from the hon. Home Minis-
ter, through you, Sir, whenever he re-
plies, whether there is any law against
such false filing of cases. If that happens,
I fully agree with Yadavji that there is no
end to it. Everyone of us will become
criminal somewhere or the other.

SHRI1 S. B. CHAVAN: If the State
Governments have levelled these charges
and treated them as criminals, under the

[RAJYA SABHA]
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IPC, there are provisions where, if they
are deliberately done against them, they
can definitely take action. But the inten-
tion must be there.

st EirdTE gRE: ik e Wit @m
s oy ¥ 9 ¥ Modwe whevw =
wifagel Sidem @ ¥1 A A ¥ Torifas
saferral ox ol fean o Sl @l gt s EE B
S &1 3 e e ¥ A2 W ¥ sw
ww ¥ wR aw R oo B e @ wwe €1
aR A e Fo qo F E, TR WHEES = FH
o FhE & E, Y T e & oW ad ¥ @
geyg § 9 § FH WENERE T # I GE
g@ ¥ it St oW ¥ 39 Gew F ¥R wOw

“]I have found that it is our first
duty to render voluntary obedience
to law, but whilst doing that duty, 1
have also secn that when law fos-

ters untruth it becomes a duty to
disobey it.

The final court of appeal is not
the court, nor the executive, nor
the legislature, but the electorate as
a whole. The civilly disobedient
appeal is a special way to this
body...Yet if justified civil disobedi-
ence seems to threaten civic con-
cord, the responsibility falls not
upon those who protest but upon
those whose abuse of authority and
power justifies such opposition.”

W WE T FW HW Y W A A Fam R
M ¥ I wew # fafim worifae <o ¥ W
T o fefime e B aomr s #9 wEE
R oE W R P, e W W T TE
= 9 e g i & S @ @ el st
a9 S ¥ ) e U S @ & Wi '
¥ v =@ 2 ok fufmx ¥ s I SiEw
e S & da It SN wwesTdeame W @
2 O & flgers T W UEH I S ) 3T
e I § T @ 3 s Ry ¥ fafe a%

' ¥, o o R gEU F Ul WA ) TR
X e § FF 98 @R W S a0 8, S wa

'l A s A mMATME
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U T W0 144 F It S g Belaa

AT YE g ] TR
frgam = 98 ¥ 991 s¥a TR fFdt & gwen
FN A W AN JSE TN A W A, TS Al
agd ... (EuA) & fiFe w3 TR @
m%.mwm%,éﬁﬂmmaa

ssraaa ammaga%\zgaaw@ma
ﬁm@mﬁmﬁﬂﬂmém

fres gu Wiw g, fRue et aeE g,
FraeRl ot o S, fRe W aw fRemarn
S, 7E ey @ S e i @ o @ TR
fw we @l W aswt e B

IMey weRd, 9% g ad @ sl warg
IR go o #w wha| fok ww gEeE W
e § o fegem & ande dte w8 et & o
stz dmrenr ot = s ¥ o @
HRUMG, sed g ¥ | IS TH T A JEe
Fam B & ok Toa @Y &) . (=mEum) ..
IR TR A3 O % WA ¥ 9g sa @ fF
SRR geE H %W A *, A fgme F @y
R e @ o UHe STHER ¥ aHm Tedl # ¥
frel flemd S § 9Rl 9 @ =] Gl
FFF AR A uE T & W €1 e
W R arew F wga WEeR, wEa ok T
¥ o ¥ 9 o od sfiefEl 9 o R
T A § 98 FH T F6 59 AT FHA
q Fm wen e AE ¥ @ A @ A A G
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W @ @ R e g, S 9e aren A
R we @ woete, wiedle @ g
g U FEY F fo T N
9 fama 2 i @ f6 ge) T e o1 9@
3 Ny gEE ¥ I FRA FEE, S $Usy
it W A dge ReRvA v A IR e

N UE W R Ffm R oafs # o

SR V) 9% g &8 @ T g6 g7ar |

THE VICE-CHAIRMAN (SHRI MD.
SLAIM): Shri Chimanbhai Mehta. He is
not here. Shri Satish Pradhap. Be very
brief.

SHRI SATISH PRADHAN: I will be
brief, Sir.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Your Group has six speakers.

sit fefiasra fidg: T fedn wwa fan ¥2

Igawraasy (sft Wewe |eiw): 12 i
¥ IR 6 UT@ WUl ¥ A 2 e W wHw
Rerm | g 9w fime § O df)

st Wity wER (RWy) SvEwWEg
g, 38 ROE 15 v, 1993 # Il
o R St ¥ ¥ omw s o= B o1s
FoE, 1993 #H o7 g W e H, W &\
Ao w W W, WA AR e
aad 78 ¥ 37 9 il 9% IEA, I HAeE I
T FEGE F R? qE A F R A =gw
IgF T

o0 IyEderE TRed, S A % Y
2(2) & foran R, IF aMUR W SEAT =W R
R T IR A ey el d o @
fowm Y1 fp ¥2 O ww @@ W=l W
TEd § o TR ¥ W =fa A @I A
& wfen, W o owwEd o 1w e
G $o TN B FR A ) T fdE W=
o Ry w A T R H S ey

S A g H agd IGF g

wereE, ¥ h g of T wwd g1 WF
& o6(3), I ¥ 5 w B, A o ferar @
3EH A FYH AR TN | Wk IR W T
g st g2 9, 9 W faw 9 fr w o

- BYA W, R 9 W), qfod s e )



331 Short-Duration

Frg § % F0 =1 = FE Q=@ T8 e
T %7 qY T SR ¥ R g ¥ A s
g | 98N TER ® FEOE ¥ T WY g
qfera Fftet A N T an 3k 9B SEeE |
o g WY g A g wsR W 4 A F
are fiyen 3k a= @, Sh fR TR W U=E @
g A A Yo S G o, d8 YSE UL
4w A e gw W)

@ W Fo g FQ T T TP SREE W
THd &, 39 faug § +f RS e A @ ST
®M

RIS R REDN R amwH
s =R | ged @ e, Soged 3 gaew
T, 3W T W R T FEE fafer, #x A
"gaémaﬁrmﬁaﬁhﬁﬁmmm,
qfers 1 A TReeR @ oW, S @ o9,
T fren & fom st el ¥ fom gara =R
¥ for o R # g IR T A =
T # ff | T% e g # ommen ¥ 39§
T W I A1 | R S S 9 @ A ef
A ¥ faw TR g .. (EIUR) st e A&t
e FR St SR THIE A A ) @ A
M A, YA geT | gE s W AN F WA
3w oft o @ o w@ S W wwe e &,
A | DI gL A T sH-Fehe ¥ FW A
e 8, U ot Wi o ¥ s Fen emEm ¥
g ¥, TN Y W R FS AEHE SRA?

SHRI M.A. BABY: Sir, the issue
raised by the hon. Member is of a very
scrious nature. It is all right, we are
discussing the matter, but considering the
importance of the issue raised it relates to
two Union Cabinet Ministers and, fortu-
nately, the hon. Home Minister is present
here is would be in the fitness of things if
the Home Minister intervenes at this
point of time.

SHRI S.B. CHAVAN: The whole is-
sue is now before the Sirkrishna Commis-
sion. Justice Srikrishna is a High Court
Judge who is inquiring into the entire
matter. If any such information is avail-
able with any of them, certainly that can

[RATYA SABHA]
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be submitted to the Commission which
has been appointed for the purpose.

SHRI DINESHBHAI TRIVEDI: Do
you have any further information which
you can share with the House?

SHRI S.B. CHAVAN: I can't. When
the Commission is sitting, I cant.

sft wefrer wum: sESTEY wWEkE, gl §
sy sag ew w, gEd R wewy W
foea % wof SO Feaw ™ I W g S
&hed, g3, T' ol =1 A e, & @l
Wt gifafcan ¥ & o 9 31 e Q@ InfiEan
SR We g ¥, T Iy B, I3 9,
THeUSele AR ITMY, 9 3t 3@ o
SR &3, TR STas YA 30, Y IeErE AR
%1 T QA T A Y T o g g
W dn ee dfefesa ® sk o= @i A
fafead FRA-FWE IER TEE T ] z@E
frar | ga fo 8 99wt ¥ W 3k wd sl
® Fgd aR @A gl | AfFT @ I 7 § fog,
7% & B =iy, 5@ frem ¥ S S wen
3IM T ITEATEFAT oft, TE I dF IIMW T A
& wem A4S ger ® | (Wwa & gA) ¥ R
e ol & wmear g

o g9 frfimersoed &t sa wW@ §, 39
s fak &0 Mer 0 ol & SR ¥ & @R
¥ o g R fr owe-my ¥ e
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Haww B w2, Tow Mmm o wd
e &, 92 AW =wE o ure ? BRI 40-40
g T 1 qe) 299 74 R 2, 9 A TR
va o o R A R R Y S e
21 dfefera ol F HET N ¥, T I
? ol dfefam =@ 1 A B T QA w
Tl # g8 ¥ W Fremer @) afvty W@
oo g A = oA W s e W
avERaT & SR W A ¥ o W w7 =
a8

§ oy A ¥ f o adww a%
ATEEFA R |
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} o i wEY @ R R 9w R W wEd
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¥ @ Sl % W e @ Wy
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W& ® W@ R Il A ogE W A s R,
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SHRI V. GOPALSAMY (TAMIL
NADU): Mr. Vice-Chairman, Sir thank
you very much for giving me this oppor-
tunity to take part in this Discussion on
criminalisation of politics. Of course, the
Vohra Committee Report highlighted
manifold dimsensions of the malaise of
criminalisation of politics. The Report
starts with this:

“Government had ...established a
Committee....to take stock of all
available information about the ac-
tivities of crime Syndicates/Mafia
organisation which had developcd
links with and were being protected
by Government functionaries and
political personalities.”™

I come to the concluding paragraph on
page 12 of the Report.

Mr. Vohra says. and 1 quote:

“I have prepared only three copies
of this Report. Onc copy each is
being submitted to MOS(IS) and
HM, the third copy being retained
by me. After HM has perused this
Report. 1 request him to consider
discussion further action with Fi-
nancc Minister. MOS(IS) and my-
scif. The emerging approach could
thercafter be got approved from
Prime Minister before being im-

o ——_——
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plemented. At that stage other con-
cerned senior officers would be ta-
ken into confidence.”

May I know from the hon. Home
Minister whether the discussion took
place as per the suggestion of Mr. Voh-
ra? If not, what are the reasons for that?

This Report was submitted on the Sth
of october 1993, Since the 5th of Octob-
cr, 1993 this Report was gathering dust in
the archives of the Government. Jnly the
flames which were consuming the muti-
lated body of a yong woman in the oven
of the Yatri Niwas under the very nose of
the Government have compelled the

Government to places this Report before
the House.

What were the details, thc detailed
reports submitted to the Government by
Mr. Vohra? If we go through the Report
we find that money-power plays a crucial
role in criminalisation of politics. So
moncy power decides the political power.
Power corrupts and absolute power cor-
rupts absolutely. This was the saying of
Lord Action.

Sir, I remcmber the ebullient par-
liamentarian from the Congress party,
who used to roar and thunder on the
tloor of this House.

Rauf Valiullah, a young man and a
former Member of the Rajaya Sabha,
used to take part in almost all the de-
bates here. One day I was shocked to
read in the ncwspaper that he was killed
in cold blood. When 1 read the news,
tcars rolled down my cheeks. He was
such a lovable person and he was killed.
Therc was a charge that due to a political
conspiracy he had to meet this fatc. Even
the head of that State, the Chief Minister
at that time, was involved in that crime.

! A CBI inquiry was ordered. But what

was the finding? What was the follow up
action? Sir, this criminalisation of politics

. has not spared anybody. It has affected

the system itscif. It has affected the
socicty itself. Therefore, we are very
much pained.
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Sir, 1 have gone through the speeches
and valuable suggestions made by my
lcarned collesgues here. The root cause
of criminafizasics of politics is the politi-
cal power. And mwoney power plays a
crucial role is i1, Political power breeds
this criminalisation. What action has the
Government takes (o tackle this prob-
lem? 1 quote here from the Vohra Com-
mittee Report at page 2:

“Over time, il money thus ac-
quired is used for building up con-
tacts with bureaucrats and politi-
cians and expansion of activities
with impunity. The money power is
used to develop a network of mus-
cle-power which is also use by the
politicians during elections.”

So, to capture power you could utilise
any kind of means. That is the root cause
for this cancerous growth of criminalisa-
tion. If my memory goes right, during the
15th century or 16th century in his fam-
ous book ‘rince” Machiavelli wrote the
dictum “ends justify the means.” And
that book was gospel for Mussolini and
Hitler. So, to that book was the gospel
for Mussolini and Hitler. So, to capture
power, you could pursue any means. The
ends justify the means. But, that has not
been the thinking in this land for
thousands of years. Sir, it is a very sad
aspect that the ruling parties have now
started utilising goondas thugs and crimi-
nals to capture power. To capture the
booths, first the criminals were utilised,
rowdies were utilised.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Please conclude now.

SHRI V. GOPALSAMY: Sir, 1 have
just now started.

THE VICE-CHAIRMAN (Shri Md.
Salim): But you have to finish.

SHRI DIGVIJAY SINGH: Sir, where
is the Home Minister? He has disap-
peared. Who is taking notes here? No-
body is taking notes. Everybody is
sleeping.

[RAJYA SABHA]

—

;

Discussion 336

SHRI M.A. BABY: Perhaps the Home
Minister may have to go out, but some
other senior Minister must take notes
also.

SHRI V. GOPALSAMY: Mr.
Karunakaran is here.
The Minister of Industry (Shri K.

‘Karunakaran): Sir, note taking does not
mean that one should be writing.

SHRI V. GOPALSAMY: He is a mov-
ling computer.

Sir, ten years ago, in 1984, thousands
of people were killed in broad daylight in
the streets of the capital, Delhi. Innocent
people, men, women and children were
killed. They were massacred. Blood was
flowing on the streets. By whom was it
done? I former Judge, Mr. Tarkunde,
and some other eminent citizens formed
themselves into a Committee.

They made a survey. They listened to
the grievances of the people. They made
an inquiry. They submitted a report
under the caption “Who are the guilty?”
They came to the conclusion that the
guilty are none other than the members
of the ruling party. They organised the
crime, innocent people were killed. Tall
personalities tried to justify what had
happened by saying that when a big tree
falls, the earth is bound to shake. Till
date, the culprits have not been put
behind the bars. Till date..
(Interruptions)..Some of them were given
tickets to contest elections. They have
not been punished. So, sltowly they
themselves becamc candidates to contest
municipal electicns, to contest Assembly
elections. to contest Parliamentary
elections.

Sir, I have got one more thing to say.
In the Report many things have been
stated about the role of black money.
With the help of black money a parelled
Government is being run. 1 would like to
know what steps have been taken by the
Government. I would also like to know
whether the Government has taken any
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serious steps to get the accounts in the
Swiss bank frozen, where money running
into crores and crores of money was
deposited. This money was looted here. 1
would like to know whether the
Government has taken any action.

In the Philippines such criminals were
utilised by Mr. Marcons. When Mr.
Aquino entered the country, he was
killed at the airport. What has happened
thcre? that country had to face a revolt.
Finally, Madam Agquino, made a request
to the Swiss authorities to frecze the
accounts. The looted money was frozen.
On the floor of this House, umpteen
number of times, I myself asked of the
Government whether they would take
any action to freeze the accounts. But so

far nothing has been done. Only during

the days of Mr. V.P. Singh, something
was done. So, the black money is the
root causc. Of course, Sir, without
money, the parties cannot contest
elections. That is the system. Therefore,
what is the remedy? 1 want to make my
submission. The accounts of the political
parties should be scrutinised by a
Government auditor. I would like to
know whether the Government, whether
the ruling party, is prepared to make a
commitment that the accounts of all the
political parties would be submitted for
public scrutiny, would be audited by the
Government. Thosc who are pouring
money and controlling lobbics, usc
assassins and criminal gangs. They play a
vital role. therefore, criminalisation of
politics is posing a grave threat to the
system itself.

Sir, even thc Fourth Estate is not
spared. When the Fourth Estate tries to
point out corruption committed in higher
places hired assasins are sent. They go
after the blood of thesc Press
personalities, journalists. What  has
bappened in Madras? The corruption of
the State Government was highlighted by
a weekly magazine, “Tarasul’ and hired
assassins were sent and they entered the
office of the weekly magazine and in day
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light, by 11 o’clock, in the morning, two
innocent and poor servants in the office
of the magazine werc killed and their
dead bodies were thrown out from the
first floor. Till date no action has been
taken. These assassins were sent by the
Government itself, by the ruling party
itself.

One day, acid was thrown on the face
of a lady senior I.A.S. officer. This was
done by the ruling party. One day
morning, an advocate was proceeding
from his house to the Madras airport to
catch a flight to reach the Supreme
Court. At the door step, goondas
gheraoed, his limbs were broken and he

was hospitalised. These are all facts.
..(Interruptions)... These are all f{acts.
One  well-mannered  advocate, Mr.

Shanmugasundaram, was preparing a case

against the Chief Minister, Madam
Jayalalitha.

SHRI V. GOPALSAMY: He was
preparing a case against the Chief
Minister, Madam Jayalalitha. And the
assassins went there. And he was
attacked. (Interruptions). He was
mortally attacked. Shanmugasundaram

was mortally attacked. These are facts.
(Interruptions).

SHRI V.P. DURAISAMY: I object to
it. (Interruptions).

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Please sit down.

SHRI V. GOPALSAMY: Without
pointing out these things, how could the
debate take place? There is no purpose
of having the debate then. It appeared in
newspapers. (Interruptions)

THE VICE-CHAIRMAN (SHRI MD
SALIM): Please sit down, Mr.
Duraisamy. (Interuptions).

SHRI V.P. DURAISAMY: My
learned friend, who 1is the General
Secretary of his party, ...(Interruptions).

the Congress ruling in Tamil Nadu?.

(Interruptions).
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SHRI V. GOPALSAMY: 1 am not
yveilding. These are all facts. The whole
country knows that an advocate was
attacked by hired assassins and thugs. It
was done.

I want to register it. It should go on
record that it was done*

Everybody knows that. Today, Sir, not

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Let me handle it. (Interrup-
tons).

SHRI V. GOPALSAMY: The ruling
party is responsible.

They are setting up rowdies ....(Inter-
ruptions).

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Please sit down, Mr.
Duraisamy.

SHR1 V. GOPALSAMY: They are
setting up rowdies to go after politicians,
to go after Press people,to go after ad-
vocates....(Interruptions)....to go after ad-
vocates within the precincts of the High
Court of Madras. Interruptions).

THE VICE-CHAIRMAN (SHRI MD
SALIM): Just a minute. (Interruptions).
Nothing will go on record in this way.

SHRI V.P. DURAISAMY:*
SHRI V. GOPALSAMY:*
SHRI V.P. DURAISAMY:*
SHRI V. NARAYANASAMY:*

THE VICE-CHAIRMAN (SHRI MD
SALIM): Nothing of that is being re-
corded. Why are you speaking like this?
Mr. Duraisamy, will you please take your
seat?

~ SHRI PASUMPON THA. KIRUTTI-,
NAN (Tamil Nadu): Sir, whatever may
‘be the differences between me and Mr.
Gopalsamy, I completely endorse his
view. (Interruptions).

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mg, Duraisamy, will youa please
take your secat? Mr. Gopalsamy, please
restrict yourself. Do not take names.
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SHRI V. GOPLASAMY: There is no
protection for advocates. there is no pro-
tection for judges. There is not protectior
for Press people, for Opposition parties,
this is what is happening today in Tamil
Nadu.

THE VICE-CHAIRMAN (SHRI MD
SALIM): Please conclude, Mr. Gopal-
samy.

SHRI V. GOPALSAMY: If you want
to tackle criminalisation of politics, first
of all, corruption should be eradicated
and particularly, corruption in high
places--those who are weilding power,
those who are involved in ‘havala’ trans-
actions, those who are afraid of action,
enforcement action. The whole country is
watching what is going on. The Chief
Secretary of a particular State is the No.2
accused in a case, corruption case. The
Chief Secretary of the Government of
Tamil Nadu,*

Sir, 1. am shocked that the Central

Government is giving him extension for
e second time. (Interrupfions).

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Don't get provoked, . Mr.
Gopalsamy. Don’t take names.

SHRI V. GOPALSAMY: Extension
for the second time was given by the
Central Government. QOur Finance Minis-
ter is sitting here. He knows what is
bappening. (Interruptions).

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Please sit down. (Interruptions).

Mr. Digvijay Singh, please do not pro-
voke him.

THE MINISTER OF FINANCE
(SHRI MANMOHAN SINGH) 1 have
nothing to do with it.

SHRI V. GOPALSAMY: This is the
rewafd. You are rewarding a person who
was involved in a crime, corruption. there
is prima facie a case against him and the
Government headed by Mr. Narasimha
Rao is giving him a second extension. Is.
it for any political patch-up? There are
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many things going on, political patch-up
through wedding ceremonies and other
things. 1 do not know what happened
regarding this particular incident. There
is a case against the Chief Secrctary of
the Tamil Nadu Government who is in-
volved in corruption charges. There is
prima facie a case against him. There is
evidence against him. And this Govern-
ment headed by Mr. Narasimha Rao is
giving him a second extension. *(Inter-
ruptions) That is the point. (Interrup-
tions) And unless you eradicate corrup-
tion and curb the use of money power,
you cannot eradicate criminalisation of
politics. (Interruptions).

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Please conclude.

SHRI V. GOPALSAMY: Now, I come
to the Vohra Committee Report.

SHRI V. NARAYANASAMY: From
Tamil Nadu, you are coming to the
Vohra Committee Report.

SHRI V. GOPALSAMY: Without
mentioning Tamil Nadu, how could you
speak about corruption and criminalisa-
‘tion of politics? The growth of MIRCHI
proves this fact. At page three of the
Vohra Committee, a reference has been
made about the growth of MIRCHI and I
quote: “The Growth of MIRCHI is due
to the fact that the concerned Enforce-
ment agencies did not timely take action
against him and, later, this perhaps be-
came difficult on account of the enorm-
ous patronage that he had developed. If
MIRCHI is investigated, the entire pat-
ronage enjoyed by him and his linkages
will come to light. The Director, CBI has
observed that there are many such cases,
as that of MIRCHI where the initial
failure has led to the emergence of Mafia
giants who have become too big to be
tackled.

Sir, this is a warning. In the Report,
only the MIRCHY’s episode has been
mentioned. There are hundreds and hun-
dreds of MIRCHIS getting the patronage
of the people in high places and the
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patronage of the Government. Therefore,
first of all, the accounts of the political

parties should

*Not recorded
*Expunged as ordered by the Chair.
*Expunged as ordered by the Chair

be subjected to therough scrutiny to
eradicate corruption.

THE VICE-CHAIRMAN (SHRI1 MD.
SALIM): Mr. Gopalsamy, you have
already made this point. Kindly conclude.

V. GOPALSAMY: Whosoever is
involved in the criminalisation of politics
and howsoever high a position he may be
occupying, he should be taker to task.
With these words, I conclude my speech.

SHRI V.P DURAISAMY: Sir, I would
like to submit one point. He has said
something about the Chief Minister of
Tamil Nadu. This s my. prayer.
(Interruptions)

V. GOPALSAMY: I have not said
anything unparliamentary. There are so
may references. (Interruptions)

THE VICE-CHAIRMAN (SHRI MD.
SALIM): I will go through the record
and if there is anyting objectionable, I
will remove it. (Interruptions)

V. GOPALSAMY: So many instances
are cited everyday against so many Chief
Ministers of the country. (lnterruptions)

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Duraisamy, you were not
listening to me. I said that I would go
through the record and if anything
objectionable has been said, it would be
removed. (Interruptions)

Now, shri Majumdar.

SHRI TARA CHARAN MAJUMDAR
(Assam): Mr. Vice-Chiarman, Sir, I
thank you for giving me this chance to
specak on the Vohra Committce Report
on the nexus between crime syndicate,
mafia organisation and their links with
burcaucrats and politicians. The Vohra
Committee Report neither discloses any
names nor it gives any specific data on
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which the conclusions arrived at and
incorporated in the Report are based. It
is also doubtful if all the facts known to
the different departments involved, are
incorporated in the Report. It was
observed at page 1, para 2.2 of the
Report that Mr. Vohra perceived that
some of the members appeared to have
some hesitation in openly expressing their
views and a so seemed unconvinced that
the Government actually intended to
pursue such matters and that he had to
address separate personal letters to each
of the members of the Committee,
secking their well-considered suggestions
and recommendations and their responses
were briefly brought out in the Report.
The sincerity of the Government to act
on the Report is doubtful in view of the
fact that the Report was gathering dust
for the last two years without any action,
and that it was wunder pressure of|
circumstances that the Report had to be
brought before this House. The Nodal
Agency announced by the Government to’
regularly collect information and pursue
cases against the activities of crime
syndicate, mafia organisations which had
developed links with and were protected
by the Government functionaries and the
political personalities will not be able to
deliver the goods in view of its inborn
conscraints and if the Government is
sincere to stop criminalisation of politics,
some independent high-powered body,
under the chairmanship of a Supreme
Court Judge should be established to deal
properly with the menance.

1 would like to draw the atiention of
the House to only two incidents to show
how much openly the politicians, the high
police officials and the beauracrats give
patronage to the criminals. The CBI is
investigating into the L.O.C. Scam worth
‘Rs. 200 crores in Assam and they have
arrested one Rajer Bora, the key-accused
‘and several others including one
'‘Executive Magistraté in conncction with
‘the Scam.
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It has come out during the
interrogation of the arrested accused and
the documents seized that the previous
Veterinary Minister, who is at present the
President of the Assam Pradesh Congress
Committee, and the Chief Minister are
connected with the LOC-scam. The CBI
people have not been able to go near
them, not to speak of taking down their
statements or taking other actions. The
other incident relates to the killing of a
lady and her ten year old daughter which
has shocked the people of the State of
Assam. In this case a contractor, having
patronage of the High officials and the
politicians, his wife, a friend of the family
who happens to be " a surrendered
member of the ULFA, his PSOs, the
PSO of the surrendered ULFA-Man,
have been arrested. It has also been
established that the weapon used in
shooting down the victims belonged to
the PSO of the surrendered ULFA Man.
The clout of this contractor can be
gauged from the fact that he flouted the
Court orders and evaded arrest for
jseveral years in a case of rape pending
lagainst him. This contractor has two
high-ranking police officials as his
tenants. The DG of Police since retired,

1lives in the same building with this man

as a tenant. The other high police officer,
a DIG of Police, has his office in the
same building, and in spite of that the
police did not arrest this man nor attach
the properties, as per the orders of the
Court, on the ground that his
whereabouts were not known. When this
‘man appeared in the Court in 1993, it
was discovered that the case-records were
missing. There is no action against these
officers for their part in flouting the
orders of the Court.

Assam,

In my State, persons with

criminal records are provided with
personal security officers and licences to
hold fire-arms and many such persons
have been detected committing criminal
acts. The surrendered members of ‘the
ULFA have been given Rs. 2 lakhs,
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Maruti cars, and many of them were
found to have indulged in crimes. In fact,
this section of former ULFA are in
control of fish business, coal and big
contract works and extracting protection
money from the persons engaged in these
businesses. The present leaders and
political workers are unawere of the high
principles, ideals and values which
inspired the political leaders and workers
of your party to fight the imperialist
power and to undergo untold hardships
and sufferings. Many of them faced the

allows wvaliantly in the battle for
achievement of freedom. They
commanded universal respect and

confidence. Political parties and leaders
have almost become irrelevant today.
The leaders and workers do not
command any respect and confidence of

the people. There is a crisis of
confidence. The only way to revive and
restore  confidence is to ecnsure
transparency, accountability and
supremacy of the rule of law in
governance and administration. Thank
you.

SHRI M.P. ABDUSSAMAD

SAMADANI (Kerala): Thank you, Sir,
for allowing me to take part in this very
important debate. To make it brief, Sir, 1
would only make a few suggestions.

Sir, our interest in dealing with the
situation can be understood from the very
fact that the Vohra Committee Report
was tabled after two vyears of its
preparation. But the importance of the
Report is that it has accorded official
stamp to what has been suspected and
widely talked about. The Vohra
Committee  Report  suggests  usual
bureaucratic solutions. It is quite natural
because the Committee was stuffed by
senior bureaucrats. The Committee is
silent on the way in which the important
issue of political interference in the law
enforcement is to be tackled. Sir, our
fear is, even the nodal Committee which
is going to be formed, will sometimes be
influenced by politicians.
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. Sir, actually the problem is the unholy
alliance between criminals, bureaucrats
and politicians. Then there are social
crimes, economic crimes and crimes of
institutions. Sir, the crimes of institutions
are more serious. I am reminded of a
couplct of the renowned poet, Allama
Igbal:

“fram 3HUE ¥ ST o IR Wt 8,
Foit ¥ @ fooow F RN W oWE

‘The nature may excuse the mistakes of
individuals but it does not forgive the.
crimes of the society.’

The problem is not scarcity of laws to
tackle the situation. There are even
special laws. But these laws are not
implemented properly and there is the
problem of grave misuse and abuse of
laws. See the example of the notorious
TADA. under this jungle law, Hitlarian
Act, an artist like Sanjay Dutt can be
arrested and persecuted in an inhuman
way for the simple reason of keeping a
rifle. Even innocent children were
arrested under TADA. But the reals
criminals, who are notorious for their
terror and horror, are moving freely in
the country under the very nose of the
officials. The TADA is not applicable to
them. No law is applicable to them. The
police and the politicains nexus is a very
important part of criminalisation of our
national polity.

SHRI M.A. BABY: Mr. Samadani,
will you yield for a minute? Sir, with
your permission, may I make a
submission? Mr. Samadani has referred
to an important issue, the police-criminal
nexus. In this context, 1 would like
Samadaniji to throw some light on a
recent happening in Kerala. The whole
country was rocked by the ISRO
espionage case and the Kerala High
Court, after going through the classified
information supplied by the Central
investigating agencies, (Interruptions)...

V. NARAYANASAMY
(Pondicherry): We know what the
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observation of the Supreme Court is.
(Interruptions). .. You have said
somecthing about the Supremc Court.
(Imterruptions)... The High Court might
have said somecthing. (Interruptions)...
But the Supreme Court has
(Interruptions)... 1 am very soryy. Let us
not talk all these things here.
(Interruptions)... When an hon. Member
is speaking, let him speak on the subject.
(Interruptions)...

SHRI M.A. BABY: Mr.
Narayanasamy, the hon. Member has
referred to the police-criminal nexus.
(Interruptions)... The Chair has permitted
me. (Interruptions)... This intervention is
mot fair. (Interruptions)...

V. NARAYANASAMY: Sir, I &now
the intention of our hon. Member.
({nterruptions)... 1 know his intention.
(Interruptions)...

SHRI M.A. BABY:> You have your
say. 1 may be permitted to complete.
(Interruptions)... Let me make my
submission. (Irgerruptions)... If you want
10 say something, you can say later.
(Interruptions)...

V. NARAYANSAMY: You' have said
something about the Supreme Court
judgment. (Interruptions)...

SHRI M.A. BABY: 1 will say about

thc Supreme Court judgment also.
({nterruptions)...

Y. NARAYANASAMY: Sir, let me
say what T want to say. (Interruptions)...

SHRI DIGVIJAY SINGH: You can
say after him.‘ (Interruptions)...

THE VICE-CHAIRMAN (SHRI MD.
SALIM): 1 would like to know whether
you referred to Kerala or Tamil Nadu,
(Interruptions)...

SHRI M.A. BABY: Sir, 1 sought your
permission. (Interruptions)... 1 have not
referred to Tamil Nadu. I don’t know
why Mr. Nrayanasamy is objecting to me.
(Interruptions)...

-
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THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Narayanasamy, please be
scated. (Interruptions)...

V. NARAYANASAMY: Sir, I may be
permitted after him.

M.P. ABDUSSAMAD SAMADANI:
Sir, T may be allowed to complete.

SHRI M.A. BABY: Sir, what I would
like to submit is that a very senior police
offcer, who was found prime facie to have
some  association with the ISRO
cspionage case, was put under
suspension. Karunakaranji, who was the

CHief Minister than, had even lost his
Chicf Ministership. Fortunatley, he_ is
now here. (Interruptions)... ’

SHRI V. NARAYANASAMY: Sir, I
am very sorry, he should not make
remarks like this. (Interruptions)...

M.A. BABY: But before the closure of
thc case he is being reinstated.
(Interruptions)... Before the closure of
the case, when the investigation is stili
continuing, the police officer is being
reinstated. (Interruptions)...

SHRI V. NARAYANASAMY: There
was a judgment of the Supreme Court. It
is on the basis of that the officer has been
reinstated. (Interruptions)... Let me make
it very clear. (Interruptions)...

SHRI M.A. BABY: The Supreme
Court did not pass any such verdict. Mr,
Narayanasamy, does not know what the
Supreme Court verdict was. I know it,
The Supreme Court said that the High
Court made certain observations when
the investigation was still in progress.
This is the only observation made by the
Supreme Court. Now this police officer,
who was put under suspension when
Karunakaranji was the Chief Minister of
Kerala, is being reinstated. He has been
found guilty in an espionage case where
the interest of the country is involved.

If this is how we are going to conduct

ourselves, it will be a very sad
commentary on the political.....
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SHRI V. NARAYANASAMY: Sir,
‘the same issuc was raised two days back.

THE VICE-CHAIRMAN (SHRI MD.

SALIM): Mr. baby wanted to
(Interruptionsj. ..
SHRI V. NARAYANASAMY: Sir,

you allowed others to specak.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): I have not allowed anybody to
speak.

SHRI V. NARAYANASAMY: Sir,

the same issue was raised two days back
in this

House rclating to.
(Interruptions)... The hon. Minister,
Shrimati Margaret Alva, clarified the
position. She said that he was reinstated
on the  basis of the judgment.
{Interruptions). ..

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Plcasc sit down.

SHRI M.A. BABY: Then I will move
a privilege motion against Shrimati
Margaret Alva. There is no such
Supreme Court verdict. (Interruptions)...
Sir, it is a privilege issue against Shri V.

Narayanasamy and Shrimati Margaret
Alva.
SHRI V. NARAYANASAMY: Sir,

when he raised this issue yesterday I told
him not to raise individual cases. 1 told
him, Ict us discuss politics.
Unfortunately, it s the style of Shri M. A.
Baby to accuse each and every political

SHRI M.P. ABDUSSAMAD
SAMADANI: Sir, I may be permitted to
complete. The police-politician nexus is
an important part of the criminalisation
of our national arena. A surgical
operation is nceded to snap this nexus.
Like the Army, the policc must act in a
professional manncr, It must be made to
enforce the laws of the land impartially
irrespective of the personalities involved.
Its accountability should be to the law
and law alone. Corrupt system leads to
many crimes in politics. There is an
urgent necd for cradicating the varus of

v v ———
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corruption  to  purify thc  system. A
corrupt system cannot fight the social
cvils and it cannot bring rcforms in the
socicty.

Another issuc related to the subject
under discussion is the criminalisation of
the administrative system itself. The
administrative system itself is sometimes
criminalised. The system is’ supporting
and sponsoring injustice under the guisc
of the enforcement of law. TADA is a
very good examplc. It was a Hitlerian
law. Therc was a Jong discussion
regarding TADA in this House and in
the Lok Sabha. But, we do not know
what has happened to TADA. We do not
know what would come in place of
TADA. the political parties must takc
lead in fighting criminalisation. No
political party should go for candidates
with dubious records. Nowadays to the
criminals entering political life is the
surest and shortest way of evading the
law. This must be averted. Crimes like
booth-capturing can be avoided by this
move alone. The criminals believe that
the system would protect them. Our
politi J partics must have guts to facc
this challenge. Ability to terrorise cannot
be the qualification of a politician. Sir,
lcgal measures are cssential to arrest the

trend of c¢riminals being elected to
assemblies and Parliament. Therz is a
reference  in the Vohra Committec

Report to the parallel Government run
by the criminais. I may say that this
parallel Government is run through the
legitimacy accorded by the electorate.
Here is the rclevance of cducating the
socicty with regard to the criminalisation
of politics. The role of the Indian cinema
and our Doordarshan is very important in
spreading the virus of criminalsiation in
thec minds of our younger generation.
Erosion of values is therc. Most of our
films and serials are nothing but artistic
picces of crime education. This is a more
scrious problem. The problem is with the
concept of art that those who are in

+ charge of these affairs possess. There is
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an utter loss of the scnse of right and
wrong in thc socicty. The dividing line
between the moral and the immoral has
been ccased to cxist. Criminals of the
socicty think that through politics money
can be carncd and influence over society
can be assumecd. Thc ecrosion of moral
values in public life has to be tackled
‘'with more deeper solutions. If money
power are allowed to control politics that
would lead us to a kind of fascism and
democracy will perish. Finally, I would
like to stress on the need for linking
politics with ethies (Interruptions).

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Samadani, you please
conclude now. (Inferruptions).

SHRI CHIMANBHAI MEHTA: I am
not referring...(Interruptions).

SHRI M.P. ABDUSSAMAD
SAMADANI: That’s enough.
(Interruptions). That’s enough, Mr.
Mchta.

SHRI CHIMANBHAI MEHTA: I am

not referring 1o that. But I want to know"

because the legislators...(Interruptions).

SHRI M.P. ABDUSSAMAD
SAMADANI: We all have to contribute
(Interruptions). We all have to contribute
to the discussion.

So, Sir, I was talking about linking
politics with cthical values. 1 underline it,
Sir. Linking politics with ethical values is
different from linking it with religion. Let
there be no confusion regarding this. The
widespread moral degradation is the basic
cause for all these ailments and the real
remedy lies in moulding man’s private
and public life in a moral pattern. Sir, to
Mahatama Gandhi, the Father of our
Nation, politics was only a means to a
great end, a glorious pathway to a great
Mission. There was a political philosophy
to guide his political activity. As Iqgbal
said, “Politics without ethics is nothing by
but Chengiskhanis”
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“Whether its  the  splendour ot
despotism or thc drama of democracy,
politics is separated from ethics, what
remains is nothing but Chengiskhanism.”

Thank you, Sir.

SHRI DINESHBAI TRIVEDI
(Gujarat): I thank you very mwuch, Vic-
Chairman, Sir. 1 fully rcalised it when 1
was told that I would have only two
minutes to speck. Sir, in two minutes onc
can cook Magic Noodles but one cannot
discuss and deliberate on such a vita and
scrious matter for which 1 am terribly
-worked up, as you all know. All of us are
iworked up. That is thc reason why, to
‘begin with, had emphasised on the first
day itself that the Vohra Comynittce
Report should be taken up or two
consccutive days without any break in
between. What have we done? We are
talking in bits and pieces. The day before
yesterday they said that there was no
business in the Housc, the House may
collapse, so let us discuss the Vohra

Committeec Report. Is this the way to
decal with such a scrious document?
Absolutgly callous! I don’t want to
impute any motive but I am not vgry sure
whether we are doing our duty as well,

Sir, the entire spirit of dicussion on the
Vohra Committee Report is lost—may 1
have your indulgence, Sir—and 1 am not
very certain whether at this strange
juncture I am in a position to talk
anything about the Vohra Committce
Report because it is very strange; the
Vohra Committee Report talks about
criminals also becoming politicians. The
reasons why I say I am not very surc and
whether 1 am competent to talk arc
these. We have had a lot of sermons, a
lot of wise things said in the Housec, but
we do not know who was the?criminal
talking and who was thc hon. Membecr of
Parliament talking. 1 am not very sure
whether 1 am that criminal or not. This is
where,  Sir, it is very important to
mention, to clarify as to who these
criminal Members of Parliament arc. It
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was very very important. Otherwise, it is
just the reverse of the philosophy, that
you are innocent unless proven guilty.
What has happened today is that you are
guilty till proven innocent. Undcr these
strange circumstances, I am not very sure
whether whatever 1 talk will be believed
by the nation at large. Otherwise, like
Mr. Swaminathan mentioned the other
day, in movies, they portray the character
of an otherwise social worker, the
politician and at the end of the episode .is
found that social worker, that politician
who had all the respect from the society,
was none other than the criminal they
were looking for.

That is why I am not very surc unless
and until the hon. Home Minister or the
Government clarifies this issue. Sir, we
have bcen discussing on many occasions,
and this morning as well, just now also,
that you cannot name this, you cannot
blame this, you cannot tell anybody that
X. Y, Z, is a criminal or not. You have
got to substantiate that. T am not very
sure, we are talking about a
document—Vohra Committee
Report—which  does not substantiate
anything. We are talking in thin air. So,
my first question before I -can  even
procced, through you, Sir, is whether the
hon. Home Minister—I have the utmost
regard becuase he has much more
cxpericnce in public life than me and a
clcan record—would say whether he
agrees on the findings of the Vohra
Committee or not. I would yield if you
can react. Then only 1 can proceed
because it is very important. If you don’t
agree, then I dom’t want to waste the
time of the House and my time talking
about something which has no basis. On
what basis do I talk, Sir? The country’s
integrity, the country’s security is in
danger. Mafias have taken over the
country. There is a paralled Government

running and the official apparatus has
been pushed to irrelevance. Do you
agree, Sir? And if you do, then 1 would
like to know who the Prime Minister is,
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tor example, of this parallcl Government.
Which is that parallel Government and
which is the real Government? We are
confused, Sir. We would iike to know
who is the Finance Ministcr, who is the
Home Minister, who is the Principal
Secretary, when you talk about a parallcl]
Government. All thesé days we have
been hearing about a parallél economy, a
black market economy. Today, Sir, we
arc talking about a parallel Government
and that also, Sir, it says that the officjal
apparatus has been pushed to irrelevance!
does it mean that this Parliament has
bccome irrelevant? If it docs not,
demand, Sir, before I can proceced, on
what basis? This morning...

THE VICE-CHAIRMAN (SHRI MD.

SALIM): You demand before you
conclude.
SHRI DINESHBHAI TRIVEDI: 1

know that there is hardly any gap, in
terms of time, between my conclusion
and my beginning. It is a very scrious
matter. When I got the Vohra Commiitce
Report and read it, I must tell you, like
any citizen of this country, any truc
patriotic citizen of this country, not by
holding an Indian passport alone, that I
have a lot of faith in this country. The
comman man today is very very honest
and patriotic. 1 have a lot of faith in
politicians and lcgislators as well. It is
just a microscopic minority, may be a
few, for which we all collectively are
blamed. There are wonderful patriotic
IAS officers as well. Why should we
shicld these names? On what basis? 1

‘don’t understand.

When the Bombay bomb blasts took
place T was very much here. 1 watched
the T.V. and 1 was one of the first
persons to come and report. After that
what happened? With all might under
their command, the Government rightly
mentioned that they would go into the
depth of it. We will not leave anybody
however length and mighty. What has
happened? You got the report. What
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nappened to the high and mighty? It~

becomes a clear-cut nexus. The report
says, that officials should be allowed
freedom to do their duty. Who is
stopping this. These are very serious
questions. Sir, after so many hours of
debate which we have, I come to two
conclusions out of this. Conclusion
Number one: All of us put together agree
at just whatever has been said, whatever
the perception of the people at large was,
that is true, that there is a nexus betwecn
criminals, politicians, police and big
business houscs.

The second conclusion out of this
dcbate in both the Houses is that we are
going to have a committee callcd the
Ethics Committee. 1 am not trying to
denigrate that. 1 am not tyring to make a
mockery of that. Are you in a position to
save the security and the very existcnce
of this country and the democracy and
the safety of common man...(Time Bcll
rings).. by an Ethics Commitice of
Parliament? On what basis? what is the
Ethics Committee going to do? Is it going
to run the customs? Are they going to
ask for proofs therc? If I name a Minister
that he has got a record of criminalisation
the general perception even today, Sir, is
that*—*you will immecdiately ask,, “What
is the  basis?” *“How do you
substantiate?” Sir, 1 know you have given
the warning signal. 1 will take—I do not
know, how long—two or three more
minutes, but it is a very important
aspect...(Interruptions).... We all know.
*1 would like to gct an.assurancc from
the hon. Home Minister—we arc happy
that Dr. Manmohan Singh and hon. Mr.
Chavan, both of them we can get
inspiration from, which is a very good
sign and that is why ] was saying that we
have very good pcople amongst us, but,
at the same time,* these good
pcople*—on the floor of this House that
no Minister in his Government ever had
a criminal rccord?

(Interruptions).

[RAJYA SABHA]

: Palriament. It s
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1 am giving him a chance. He should
not say that he did not get a chance to
get up and say. That is the answer itself.

DR. BIPLAB DASGUPTA: His
silence is eloquent.

SHRI DINESHBHAI TRIVEDI: I am
convinced that this document is nothing,
nothing but a conclusions of tons and
tons of other reports by other agencies
who have been so put by the taxpayers’
money. 1 would just point out a couple of
portiors when it says in the first
paragraph itself, “That this Committee
was set up based on informations about
activities of crime in the countrs...” So,
‘information’ itself must be there. It says
in the beginning itself—if you read para
2.1, and if you permit me, Sir,—it says,
“In the first meeting of the Committee
held on 15th July, I had explained to the
members that Governmnt had established
the Committee after seeing the reports of
the intelligence agencies.” ‘Reports’—it is
quite  evident that this particular
document is based on reports. Sir, it also
says in para 3.1—the Director of CBI
says,—"“A report on the nexus between
the Bombay City Police and the Bombay
underworld was prepared by the CRI in
1986.” Cannot we have access to this
recport? Why not? I, as a Member of
Parliament, I, as a citizen of India, have
full right to information because 1 should
know who I should be keeping away. If it
say that there are MPs, the comman man
does not realise. If a member of
Parliament goes out, he expects a lot of
respect and rightly so perhaps. Now, he
does not know that he is respecting a
criminal or an honourable Member of
for his safety and
sccurity. You must name not only the
MPs but also the bureaucrats, whoever
are involved and the names which are
available with you. It is may basic right.

Tommorrow, Sir, 1 may. be seen with
somebody and I do not know that he is a
crimingk, 1 may have some photographs
. with him and after two years his
' criminality will come out because of

.
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certain incidents and they will say, “Oh!
this and this was also involved.”

Why are we shielding, Sir? I took such
a gruesom¢ murder of late Naina Sahni
for the Government to give this Report.
If that incident had not taken place, do
you mean that this Report would ever
have seen the light of day? If bombay
blasts had not taken place, we would not
have known anything about criminality.
What worries me more, Sir, is this
occurred two years back. So much time
has passed. Do we wait for another blast?
Unfortunately, 1 hope these things never
take place. But the report talks, Sir, in
conclusions about the common man. It
says that the common man has been
alienated because the mafieas man, the
functionaries, the politicians, the police,
all have become one. And if this be truc,
what is the function of the Government
after all? The function of Government is
to protect the life and property of the

common man. What does it say? As
criminalisation has taken place and
politicians, mafieas, police, bureaucrats,

functionaries are all involved because of
such elements.
lines,

ler I would just read two
It 1s on page four, para 6.21,

“Resultantly, such clenients have
acquired considerable political clout
seriously jeoprdising the smooth
functioning of the administration
and the safety of life and property
of the common man, causing a
sense  of despair and alieation
among the pecople.”

What arc we doing in this House, Sir,
may I ask? We arc representatives of that
common rickshaw walla, of that common
Sabzi walla. His life and property is at
stake and we just want to be satisficd
with a Committee on ethics. Sir, I must
conclude now becuase of lack of time. |
had a lot of points. I demand a full-
fledged background paper on the Vohra
Committee and 1 still feel that even now
you will share whatever information is
available with you in the interest of
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security, integrity and the very survival of
our democracy. I thank you very much,
Sir.

st g firg aw (ST W) : I,

e, 39 RO & fiof uF = 8 ok w= &
o foam & ¢ gwi Fh A wwea g A

wi e t R oae ¥ao sfumfel @ w93
st R et 1, e fTed wW, 33
grfseR GeTs] & offuen @ 81 A S 9=
BN for TEH WE W ¥, T qeg R an W

et ren $rRR @ ¥ 3t 3R ST mergd
A ¥ Y22 oW R

“In the course of the discussions, I
percecived  that  some of the
members appeared to have somc
hesitation in openly expressing their
views and also secemed unconvinced
that Government actually intended
to pursuc such matters.”
He is an hones enough to acccpt this
report.
=g Sfuridl & f@ors @ A F
wdrdl @ wUl, we el @ SRR weR
o 8t Sfer g9 araeg ot 1w 30 w9 Wil
Reprga @ fF 92 @8 fgm, oWl weafd
mEe @ aie € 3 IWA W Wl g W
¥ow 7wl a% Wifta S @ fe Sew werfw

_ﬁmﬁﬁlsﬁﬂmtﬁﬁamﬁmél

ST
%lmﬁuaﬁuumfaﬁqﬁmaﬂ{msﬂ
3 Bw = @ T@? We fawg FEAN woawEn
g 8 e W swufudl iR usHfadl &
FEy WA wff F ooREe & gf °
s K M == s ==l Gy FAd
e = 2 ¥ wE Wl B wA 9Rd
g1 ¥ fde | @ g—
“1.1 The Government had
cstablished a Committee,
comprised as below, to take stock
of all available information about
the activities of crime Syndicates/
Mafia organisations which had links
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with and were »seing protected by
Govcernment  functionaries  and
political personalitics.™

“Government functionaies” means and
includes bureaucrats as well as the policc
and other officers.

T IRVE 9E o911 AR S gHan
¥ W R AN W) oagE? eaEs 9 3 3|
R et X e A fear ) A oo wm wew §
¥ 2 Y@ 3.3 w—

“The ncxus bectween thce criminal
gangs, police, burcaucracy and
politicians has come out clcarly in
various parts of the country.”
1 again rcfer to para 6.2 (ii) at page 4:
“Even the membcers of the judicial system
have not cscaped the cmbrace of the
Mafia.”
o dw e 7w } 6 owufind, wifdean
F1 el gt T e oy @ faeR SESteE #

FEN aEw §1 7€ w0 T8 ¥ R el
@-ferd #, &R wg-faa W wermewns 3k
arde a7 WFW & oF HEW, [HE wW
afit ol =Eafea @ wew FERe @
foran o & ol =w W B v wwya
TR Q, Toritfrg A IR @ B @ T
gg 37 THOUFeUe i Wedle FA 771, 9% TH
g ¥ A = it Az wwa ¢ o Jew | =
aF WMt anw SRR g W sfumd iR
aferE % W@ ¥ fag 58 e IS A
A ¥ Iy AR R e B, e o frorn R,
i gfaemy R frerd 1 SR TerHife AdEA
& A oF aa wey H TR § ofe faea
o5 W M § 98 wuE Wi, WE Wi R, 9%
squfudl @ F faen gan ¥? AT TH IEW WA

[RAJYA SABHA]

RPN -
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S W F Wy @) 3w § o Rl
s squfeel it mfiear & @grar 2% & ofew
A 2, sememEl &t ¥ o amwfaem A &
i FaEa ot F 2, MW g W R
TR R e W g g9 o ¥ e
Y B, EFTR Wel AA W wEw &
i aaodi ¥ sufrdl @ O &}, g R
a8 ww @ TR 2 A R GE W owEN
AUy @31 @ ¥ gErE anant ¥ e
o, wa wrlt A TR FgEm R
g T @, & s Ad ¥ wwa ) saRw
ga § sy el @ oanl @t 1 wEd
rrEifas & fooded, g w=i fak 9g @ 5
B9 WRNA A, T, WWede F Fe 3
¥ 1 vn Uil w1 AT FA & | e AqThE
# WA ¥ S92 ¥ A W B Y
im F12 ¥ ud 99 = 999 B g% O
e ¢ 3k v T WA ¥ W W @
aafepll s 3 smufudl % faars Soson
A ¥ 39 Y § ¥ el ¥ IR W wu
Lol A

e dgu A Y gam w=n A7 dew
afefa 3 97 g fu ! ggen geg St w9 Wk
fere @ do 3.7 & 23—

“Identification of offenees  and
award of dcterrent pupishments,
including preventive detention™.

7% Yo § 90 W) (T ofrik ) g
da, o 7 wed T s squdl N wawd W
el | ' dfedifTR FEd ¥ ¥ g9 e
Sl Rae @ el | gwe ¥ awFE =few
g TH FEQA € O QW $ U™ AT
FH, IUF TA T U 9L Y, Fwd F
guFd A efee | 4 ? Seder sa% fau? e
#l 3 "9 w0 ¥, 3 flfea fefym & R
N gIN? TE W gA? de IR fedvm
¥ fau w1 9 W fgons Sen? foam
VA S 9 ) Biea a9 92 W gt
& o W Ak TR §EOR @ & U fan
a1 2 frder 5% e s siaued o @
g ® ¥ A Rmem ¥

wF g0 g A 3 @, @ o= v
2

(v —B—13{ /MP/RSS/ND;98
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“Suitable amecndments should be
introduccd in the existing laws to

more  cffectively  dcalwith  the
activitics of mafia organisations,
cte;”’

g @i e tietie | My wan fady
o foama wRdg SFaT 9l & | 9 99E o
fomr co@ H—fayam ¢ w3 f, 999 F:5
ot | g/ A SrHel fear o fR BE WaR
39 TEF TIZU HiA & RPPER? SI9 O anT |
WA wHa 9 3 @A 2 & g e
oL, (STHE) 9 gHR 1Y § | 39 FAN TENg
) afw gy R I R ¥ owww SN @En
2 g o T

@ zaF fregr A €2 a9 @ Rrder ¥
g 7 o el 6-7 FES 7 T B M
fret faurgs @ Afee o MY i @
FE? R & AW wF fFums A FEreEER
frr us forggee = # dfgen & @y 3@
fagw M ey 39w NI we o
FYFAA W2 R H UF THUHATw I UH
THeURATe & et &l fom, s a9y Ia=+
Py @ FE? Th T O F Wede F
m # ufeen W wen g€, W A 3@
o @ SU? U URedle I 3G Yt
GIRIEE QTG W e Hew ¥ uw wieen @
A femn, =@ A9 IEF VAN @ HUH?
You are shielding the criminals You arc
cncouraging the criminals. Such examples
you will ncver find in the B.I.P. today. 1
cannot say about the future.

W ¥ T fow RrdEr?

TEd A gena ¥ S @R MATgwm T
F—TF AT TSR F fo K @) owg
St wer B, ¥ 9% 99 geA A §, 15.2—

“I have prepared only three copies
of this Report. One copy cach is
being submitted to the Minsiter of
State (Internal Sccurity) and the
Home Mimster, the third copy
being retained by me. After the
Home Minsiter has perused this
Report, 1 request him to consider

e
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discussing further aetion with the
Finance Minister, the Minister of
statc  (Internal  Security) and
mysclf”’

“The cmerging approach could
thereafter be got approved from
Primc Minister  before being
implemented. At that stage other
concerned senior officers would be
taken into confidence.”

Fg Seu 3 FI

Lastly,

“After an initial discussion at the
level of MOS(IS) and HM 1 could
send a copy of this Report to FM,
before the issucs are discussed with
him.”

I8 AR gEie T | e F e #? g
#a foEel we= ) A S g R § Ay 3=
g T8 | A HE el B §8 ¥ a9 S
@ &0 23 § ) e o, TRREE o, @ IR
M g (HEER)  fEE o a6

IqUATEAY: (3 Neme welm): IS W
qOa |em W, A9 S R efe |

st 9w B en: =S, 2fEw @ 'R
i deE A o "W %, gode § fafrex
@ s o ¥ 3R 90 R Taar ¥t Wi
¥ fom &= @ e W g IR ua @ T
3gF AT B 7 | I=A L fawd @ G
& 78 fovaman | atw wign fafre 3 J9gfdt ¥
T SMEE N TE THeTEode i, 9§ IHH
qr|d i R @reE, 99 A & T em W =R
A wE? WA oI AW A W
foraran €T &9 fFa! g | we1 fF wei-wer
& e o I v ¥ st = fermr
Y TR ST gFS T @Ry @ 3¢ F W
FofF U gy AR PRI I
¥ gz firare € 6 wEa-gg 9@ o afk SRt
ST AT aeh fF Y 9 W ¥ 9d T
Yy, wE wode dEw, 9w 9w 96 3, e
S ¥ forg ©F AFPT R | wHodle gRE Ae
ag 0@ w1 2M? oq wE fEi wame wRw)
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(RAIYA SABHA]

FE Wede Wew, W FAN, HA UH [

96T a5 A IR W W W @ g B fRaens
iRy sxar ® A1 sufeag ¥ wer www €

& g 9 9y fEl # ww ofem fF a9

N A ¥ e Y qg } R S am o
da ¥ ¥ e 9F S e (EE)

ITEWIAY (o Mo welia): 3 freh F
J 9EY, N TN Fw

st w9 B e § 9f @ W= @ gt
2 gavrag S, B v we 5 a9 Rem
IR wtE wewm aw, f 9 wew €

But I try to talk relevantly and talk
sense. Therefore. you kindly allow me.

& X Sy wE ow o,

“weel W Hisd ¥ FA @ wEe @i
T w PR A oo Y amr

W M W =i e R o )
ofe| O o g A Q o € aufew off R/ X
§ o ¥, Uorfam ot v B ¥ My ¥

N 9=-v: gaE & e W W, W T, N
aew 3 g Ry }, wa o BYgw oY a9 ¥
Iafid o |, N a3 I gRERA
st dfie | of, I T Rfecrw T g =
AR Y v f <9 9w ¥, W
T i srem | e oI R fadEE w3 ™
@ T W e i b oY e
ez TS YR 1 IR M Wdfw ¥ sk
R A g € 3w B R a9 Reder 8
Foufedl & e ¥ forg | zafg w A S
mmmammmmm
st w W ok wwy) dul S R
el 9% W afeed & ¥ SR @ W
fea1 1| 51 W 9 wEE Ta &Ry s Hw 3§ &g
FY a1 T WS FFA | NE F I GHER
o TR R A VT AWM T W W
sk 78 W wH W A GE T Fween ¥
A-AR THe Po, V-UR W-¥T ke, J-=N
- ffrey, -9 weuere fak W) ¥ g @
S T W ASE &, TS YE FO1 F, ™ ®|
g W FETERd | T WR, =g FRC afE
TR dm W ¥ wEE
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T Wl (sh o de wE) — 9% gEe
e 3 N Afer, T€ FE W §?

sit du fra witam: o wa gfeg ¥ @ @
F Fa § A D TR W FwW g, N W@ Q) F
I I sl A i Gefmee ¥ g S
e # 3 ¢ w0 fEhe ad@ fem

suRwEms (At Sewe welm): a9 <hen
ga T R Y

sht da B e e gaa & s W X
W g M e OfdE & wewl # w FAE
R ) 3 S vl TS 9 3 0 @ R, =E
53 T8 FOTRN ¥ o 9 FRA saEy ) ek
50 FW 3 3 F G FRe ) T® ) To Al
ot 54 ¥ w6 gu ok R o @ S
meEqi ¥ IRA ww f, Cwwesh wfén
o

IgATeay (s HewE W) : S g
i 1

st dg i e sk & aum @ e

¥ 43 gz 7)) TR ER A T FH @Y

R e BF @ A I WA S & g
2, oM s ME q gl e TR A e,
a3l e F TEeR SR A IR @
Fron wfe Afear ™R A6 AT TH SFR A
feufer @ ot faer # gege Wl N vy,
g ol 39 <l & ToE /)1 I PR RN
aids SR B Rl N FEN sn-wsE
T | 3 FYH ¥ 9D uw afdw) 3 3 |
e fu ¥, A 1w A Ik ww )

‘IRA GUR O TS FEAL AN T T 3R

A1 it dwEaw F ogEE e W §,
AgEdw Y 6 o wig | o, R ard
W gEd )’ e me § af R 3@ swgu
an M, fmoTa S ¥ g W owE @
... (SaaaH)

fl W W AEE: WA AN W YR
Sitfsma |

sit wg firg e weugedle sl Teams
¥ o 96 ¥ a0 W ¥ M Shwawn F Hw o
® ¥ 0 e I B ffre wa A wad
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9T A @ Saen & for ) wA ¥ PR o &
gt & R =S AN, A W Ay ok Iw
fFFEEIN  (EFER)... WA RS
e & v ®@w fE St @ §&K
#.(TEUH)... & T ®w G @, =
e Shed, & fufrer w &t o fF 39 3
o e ¥ g A

He was asked to resign, but he did nat
obey and refused to resign. So, he was
dismissed. This is an example of the BJP
Government.

Fw ¥ uw w22 R ¥ e e
s FA e § 6 T W & v ¢, W
o RRw A w0 A oeE WX WE S
AR srd-smaen ¥ sl A wWen w3 'R
‘g ¥, 9€ T T 30 GhW 8, IR H
arqufgal sl wied ¥ @ @ W L) TR
i AeAn FEitad e R Em 2w oW
R g aEE-eEa S |

st ymgme goEen (sRaon): aEe
IFETEE HEed | qeed gfan e W fE
g ¥ fadm SO ¥, SR ¥ 3w W= =
w & A wugw § 5 9 W wga @ I
aof gt d=d ¥ A ¢, 9w W g @
5.00 p.m.
greu FHE N R & Ay A ‘6" ¥ ww Yy
“9" 3 gfaron @ fadw Icora ¥ ) Tl Sod
fd @ Elg T W AR TR T %
gl au W) w W s e =
WD A ¥ TP T T EHEAR-SR qAe
Fiwr I € o o @ o A wEy
frmall, o9 # WA 9w YO ¥ g
Praffers @1 s &1 s ¥ R wftamor & e &
™M Tul W GFA* F AW W EYER-siE
SRR & E W A A ¥ I T D
TSI & SRREWT % I9-YAE ¥ TH 1988 T,
et adlodiefiie @@ ge &, 39 g d =W
R w30 g ¥ a3 = aw
qficrs 91 A o o ¥ fs St geEErE X
Rodefig 3 weg 3 T I D Rodifag T
A e wH A1 7€ W o R s
# U A qUHYA W ff I ™ T
firet |
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Syawerw, WdRd, B & 1987 ¥ VAN
1991 ¥ 9= & @ TR wa N e wW =
1, e ft SogE gu wfon #, sd ool ¥
07, va ¥ g 39 e & R 3 94 w =
Fra, WM, TS ) sgw Rk D 9 Ten
R 1 ¥@ R § 380 g ol 1 ® AR D
aEF-Ted fear | g % dgw #ig 3 3§ 9
R 2w A aweow A sE 3l I e i
N TER W, AN G W W e
gorrt 9, O & g 9w ¥ W
Arm Fivm 3 o @ qFR PN 0E § o5
a7 foK 7% o & vew W W W g ) 3w
Hp ity A AAE & 1 59 Y 98 w9 T
% %5 1990 T 16 s 17 uf Ft wg W ik
R am ¥ wared # g ol 3u% v
R fiE Tl & WM W A9 TRA, TWF T
¥ RO & wof ¥ A wivm AN RGE
8, w@l, 1990 ¥ gy Yew F J-FA U, Few
F T T 3 g9 et w3 R oww)
30% TEF Ao e T 99 W we
iaﬂ!ﬂhaﬁﬁ%mw%aﬁ w e
| # AR sl W) @ e A % O
e 9, oo R N s F foe 34 faurd
A o v T T F T ol o e F
Fq2, 39 faadt N wen = I Freren T D
arll 3, ag 1 sz A 3@ fAud B ofsdr |
% o W ) suw S e @ 3w
# foand s w9 @ Sl o fiw fawd &t o
961 IR 99 Frre } FRaE €I T wEd,
1990 & YA B W FREE Rew man

IS FeRT, § 9% %e 9 o
&fra Folyr A A ¥ &g 7 & oz 22"
% a8 F@ W ¥ fe oRfufaEar sk sdmwerw
deen & FdRE N wE F @I T w
Pl fraern & 5 aniR fig 9 3y <leren &
o gf § 3l o W e 3 S wha Ra ¥
R T ¥ fe sniy fiE, S @ S

a8 Infica® @ Ik GpiEE et Y @
war ¥ 3R v deer 3 ag wwEn 9w
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IuauTEy (o HEsE wdlm): s R?

gAY (s Aeg @ ig): 3w A
FHgH @t St A T osd@ 9w
aife 1.... (sgaa)

sit T TH- EETA: 96 9 s §?
Fa IR T

IANAN (A Aeme THE): a6
FieA F Gad ¥ o9 wan @ A= W

st W™ SNHIW WieE: SR YW e
e FHYA F) s§ 99 O, R sk i &
forg, & T B @ W W wwm
FGT ... (ST ) ..

st @@ o g Ak S
R & ¥ FR 55 v (smEEH)..

IqEaTEmE (s NgeR wew): Sk
FRV RN AT R T S RQ,
AU FAA RN N aa R YL 9w
IEe | e @ oam T S (sEEas)..

#ft Ta-uRe GriETem: Gee FE #OR9E.
5 @ wmw =l R, efEmn s == @
... (SHaE) ...

st WA HhrR Widea: g6 godle F =l
0 ¥ el wfEen @ oaef A ¥, TR gede
R wd ¥, g N u= ¥ L (sEEEE).L

st TEoTRe WEEEn: IRewEy 68k,
Jeu FA A R F g 7 W62 F (1)
oz ¥ CfER, wRaen ol s\ wRw SR 5w
R H o M W wre W W Sd3E
TS & & Tehaiell aw 6l W@
AT fhadl & TEw wd R AW R
wd & Br Awu w0 A fod A efigon #
= ¥ iR dm W ww oW owd A

[RAIYA SABHA]
T 7R wfmon =t 9 5t sy A ERfaeES

*Expunged, as ordered by the Chair.
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aF Gfafram S 2, I S A WE IR B
a0 ooy § wd an wEd &)

SuaweAy (o Mgy wefia): e st
S| W gE| &

%ﬂ@n@o q{ﬁaﬁmr ﬂ‘agaﬂ'&ﬁm
a6 WO A g AT FEN Wedl §, U
g, fr onit fig @ fER 5 R "
R TE@ B, SWEH WA U SH W
derer 3w HfeBe FEw WEE L

SugTTEs (2 WEgwe |uiw): sk
F A A R U W @ IF G

ot W wEm wWerEta: 36 W ASERE
& § | T A F TR R el o F
¥ e s R A W & w %) gim
FE Y andofionge FET & HSWE AH FE
R gen &1 A o favd = Fw o Ty

sft THC-THEe FIGETET: IqE9e Heed,
A FE W g I W W F 12| W@ W
T 2

sl 6 WA WieTe: T ST
Ty, 0 sgaen & ¥ ¢ Re e S oam
fag &, <t 3w W A weE ?, o Red @
ETa fea s

M TETRe GEEW: W IR AW §
Tt wran i m S a@ Y
st 7z fOE W W T W g ¥ e dwm
=

it fama wid Agam: a9 A A= @ A
W oo w Rt § st

s wRoTEe YEETET: W e @@ I
A A T L (FHFER)

st wa Wy weEE: § wa @ g R
W O % TER ¢ oF[ fwAd) @@ *
Tedorge SNfFRY & SeHE 3TF HiT | T
g, oiw FE 3 3 wEfem R oo
o 1 A REE ¥ TeE ¥, e el
% foofed § 39 owad A I Wiy e
e (FTFAA) ...
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st TH-Ume WG W W Sen a
3T W Wl wE THA R

st F@ Wy wwrEra: S e A, &

e w8 W g T 5= Aen W O N R .
aw TE T

IJymwreas (st HEwe weltm): goaEen
M, W @ o T R 2, g waly €1 am
w9 O @ ¥, o O, alw 21 R W
oS d e )

s QoG graETen: ITaTaE weed, §
a8 FeN 9ed § fF g # Fawa wed a9
aq ? iR o1 wad W ok T et W
AHFA UR ... (TEEA) ...

sil U™ WeRTyl WroeA: e Wit Tish
@l ¥ w1 ¥ fr AR e @ g e T
# T gW M I T T wufed F
Faems g5 €1 gan ? 1 @€ anw @frr e 3
wE R

st gRoTme gEETEn: A = g %
fag da =d 2 ... (=Eam)...

st gq W AT a: ot Aifran Tt 3
F B, WU g ¥ oS A 3| WK ¥ WA
...(FRER) ... 7S QffEn Tt Y W & B
TR T @ T REE T F EER F T
ik Toha it F T ¥ foefas ¥ W 3
Fo 7 Fem #) aw are QfE AR w s
Tt & gIW R .. (TIEEM)...

sil THe-aHe AT 39 fe3-Ud TR
# ik FHg F et W T 9 R-d o F,
g =t T fea @, T I ¥? TR
39 g ¥ foe fid o @ @ ffs s Ta
il &1 B uStEe aR R ¥ ... (Eam)...

sit v I fa@g: ot dew 3 & faar ot
faw =R et ¥

sl THeume gEETen: sy geey, §
T FE W o fF 39 et H AmiEA-w g
e SR ST aeHl wey S fawrEas e
3 Il F 16 ahE B TE T @E @A *
e s M ... (FEam)...
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THE VICE-CHAIRMAN (SHRI MD.
SALIM): Please conclude. 379 gt =1 &6
A w99 fie & W 379 o, 319 gEtE
Af, aga | AW ¥

sl TE-UEe g g e @ w1l
GUe X &y ol 70 A By A 21 F
T FEH @A HA W

IS (ot WiFwmE |elw): e 12
e & fom )

ot wE-T@e gHEEn: ¥ 99 9@ FEH
TR @ A 3 16 3l 17 i @ T
s fig A I S9N S F I fasE A
S ¥ o @ va & gEe I @ fAus
g % 9 9 faet @ it wEedis € W
¥t oE S T H N W @A St FH,
¥90 39 T F @A W a9 T a9
TRY A, B F FRO S ITH TG HE B
et o, 3/ T =Ed A1 W JA9w 99 FH
9 ¥w & N T JEW A9 e w2 A
W e ¥ 3k, sumwamw mEem, o
(EgH) ...

ImEuTAy (et WEwg Wehw): ofad
| ey ], o E™ FIem IR =9

oft q@egwe grovaren: *F gg wew 9w §
& w Al @ a2, WY ofar ¥
e T wEr ¥ T F = |, HAg] vuAl
# IEAH A Fen 9 o R 3R 3ITH T)
¥ A UH W SeR RE 9ER % AW %
FR IR R WA B Torifa A @ua = e R
i ...(caEEE) ¥ W um wa g R @
anlf @ gurifa # fewar 9 @ afaa fear e
. (FTaEF)

St W W19 "TAE: ¥ a8 e e
q? S 3 FEe | 39 fad g w1 oAH B
g -9 weitea 3, 9% O ¥ TR e
g S fp T ow A wwa R

@AY (s Wigwg Wel) : g 3@
S |

it U W9 WA G 30 A
a fee) S oM o o7 @ 9% wed = o ©@
3
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IqEaAy (st Aeme welm): 78 =e
| @ o

st Te-mme gEaEm: 30 3 =uE e
gur feg Sy o 36% WY ¥ aifane |
#A8 F1  ga oF w3 e ¥, 3w g
A FAE B =IfeT afE 3wl W @
JEar Pl A 9% AN sgaR |

st Tfieer: f wfiafea W@ %)

Sqavrasg (off Aewg weli): < fae
=S, A epdt B W g oA 92 R
T W uE @A ¥ fau 91, 358 F9 s
g 7 el =g fean) Sy e oW wet
AN W ... (TEAGH)... BEE W@ G M9
gl

sfl IFTIM MIHATEr: w9 WES € 6 96y
a3y |

IJguwTEy (it WEwg Welw): § O @
W § e 3, w3 W QA @ R

SHRI PASUMPON THA. KIRUTTI-
NAN: Mr. Vice-Chairman, I have a sub-
mission to make. So many Members have
spoken. We have to speak also.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): 1 am saying that the time is
yours. But we have to take the sense of
the House.

SHRI S.B. CHAVAN: Sir, before you
take the sense of the House, may I make
this request? Now it is almost for three
days that we have been discussing this
subject and there are a number of bills
which are pending, which are going to
come up tomorrow also. I would request
all the hon. Memebrs to kindly speak for
a few minutes. If you have to give
instances of your respective States, it is
not going to help the debate at all. So,
kindly conclude this debate so that we
are able to take up the Appropriation
Bill.

SHRI SATYA PRAKASH
MALAVIYA: You should have sug-
gested this before Shri Surjewala spoke.

[RAJYA SABHA]
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Iggwragt (sft Hgmg welta): &) e
g1 ... (gaEgE) ... g8 fra ¥ W A
¥ fog e T ¥, S o 3 ifsfrgerw ¥
fog fen 0 W, 9€ @9 @A @ T §, @R
Zdq forar T &1 39% d@eE o ®=E W@
t agi wawm A3 @ 8, 3 S ft = ¥
fFy o TR T B R oW |- BT
¥ ffe@ 10-1s W # ww-wn wewy w),
-2 & 38 s @ ¥, R w9 @m
R A | W€ ¥ I o & WA 9% ==
FA W | A ey 3t ndn | A wWE

¥ apr wT™ Ao 9@ 2, ond S T

AN aE 78 S sk H
wrgar § fF 9% fawa o @ TW @, 36F qQ
A @ W AW R AW TE-D
fire St 9€d 3 @ o= W} T @M
AN § T W B S AR I D B #/
e & AT O TR A 4% oA T wHhav |
& g wamy B oww o0 ®?

SHRI CHIMANBHAI MEHTA: No
incidents will be given. Only formulations
and proposals will be given.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Jagmohan.

SHRI JAGMOHAN (Nominated):
Now, if you kindly permit me, T will just
make a general submission first, for one
minute. The very fact that we are discus-
sing this Report, all these problems arise
because fairness has gone out of the
Indian mind. Now, we have been waiting
for the last three days for our turn. I was
a signatory to this and the Memebrs who
were allotted three minutes, have spoken
for thirty minutes and some have spoken
for sixty minutes and there have been
unnecessary interventions, unnecessary
names, which are not related to the
subject, have been taken. Who is to
suffer for all this? T have been waiting for
three days and the Chairman said: “Since
you are there, we will call you first.”
Now, what is this? this is not fair. And
now you say, speak for two minutes. You
prepare your subject, you prepare your
data and then you are told that you will
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speak for two minutes and here you
speak so many things which are not
related to the issue involved but to other
things. (Interruptions) No, 1 will not be
speaking if this is the attitude. What is
the point in speaking? Sir, you rcquirc
speakers and you have also to decide
whether those people, who are nomi-
nated by the President, in view of the
fact that they can make some contribu-
tion on certain subjects in view of their
expericnce, have to be allocated time.
Otherwise, there is no neced to have
nomination. the issue is only this. (Inter-
ruptions) 1 know it. I have been sitting
here. 1 have counted the time taken by

each speaker. The time allotted to diffe-
rent partics was fixced. So, how has it
been cxtended? Sir, my request is that
the Chair should stop it. The Chair
should force it. But it is not stopped.

Al weem @ 9@ } 5 woea W SmEn
T wn !

And we demonstrate this everyday in
our House.

THE VICE-CHAIRMAN (SHRI1 MD.
SALIM): Jagmohan Ji, you formed a
group. Your group has been allotted
time. Six people are from your group.
So, the time will be divided accordingly.

SHRI JAGMOHAN: The point is,
even then, 1 have a submission. We
should be told in the very beginning that
we will get only this much time. Then
why do we sit for three days? We will do
some other useful work. We arc not
intcrested in knowing who settled scores
with whom. If that is the situation, we
should be told that we will not be al-
lowed to speak or we will be allowed to
speak for two minutes or three minutes.
Then we will decide what points are to be
made and what points are pot to be
made. Now, I have got so many points
and I am told that I can speak for two
minutcs and all these points are not to be
spoken. What is the use? Anyhow, 1
thought I should bring it to the notice of
thc House because that itself is a prob-
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lem-the unfairness of the Indian mind
today. We are the House of Elders. If we
cannot act in a fair and just way, what
right do we have to tell others to act in a
fair and just way? That is the crux of the
problem, not politics, crime and so on.
Everything is related to mind. Are we
conscious of all these things? Anyhow,
this was my first point. The second point
which 1 would like to make is that I
would not like to repeat any of the points
which have already been made so far. My
main emphasis is only on one point and I
would like to remind this House what
Gandhi Ji said. He said: “Politics, bereft
of principles, is like a death trap. It kills
the soul of the nation.” This is the real
issue which is involved here. What you
seec in every walk of life, in every public
sphere, whether it is public adminsitra-
tion or political life or something like
this, it is this issue that is involved. it is
the nasty, brutish and unscrupulous way
of seizing power, asserting oneself, trying
to aggrandise oneself and that is the main
issue. I have heard everybody. But no-
body has touched the real issue which is
involved in this. Then I heard, “Oh,
some great revelation has come.!” We
knew it all along. 1 was surprised to hear
the Memebrs saying that the Director,
CBI said so and so and the IB said so
and so. Were we not aware of this
earlier?

mem W ws g 23—
“AIE @ W W

You knew everything. But you are
pretending that you did not know it. We
slept over it, we wept over it but did
nothing about it. In this very Hosue, the
Scam was discussed Every component
concerned, whether he was working in
bank, whether he was an auditor or
whether he was working in the police
organisation, was found to be tainted for
something or the other and nothing was
done. Do you require a Commission or a
Committee or a Nodal Agency to find
out what is wrong with this country? You

*Expunged as ovdered by the. Chair
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go to amy sphere, you will find corrup-
tion. At the local level, from Patwari
onwards, you will find that it is reeking
of cotruption, it is réeking of callousfiess.
Corruption is not only in taking money.
It is intellectual corruption. Every,sphere’
suffers from corruption. The culture of
indifference and apathy is also corrup-
tion. You do not assert yourself when
you are right and, as they say, the best
lack all conviction and the worst are full
of passionate insensitivity. No officer
three days is willing to discipline his
subordinate, knowing fully well that he is
a corrupt. He cannot. First he will get
into trouble; and then he has got a
feeling, “Why should he bother about it?
Let is go as far as I can go.” Why is it
s0? do you ever enquire? Have you cver
asked why we are indebted to the extent
of 92 billion dollars? Have you ever
asekd why 2% crore cases are pending in
the lower courts, why there is only 9 per
cent conviction in serious casecs whereas
in Japan there is 90 per cent conviction?
Have wc ever asked ourselves? Do you
want to know it? For the last ten years,
for the last one decade, everybody knows
that these arrcars are mounting day by
day. Where is justice? Naturally, every
system, ecvery lever of the power, has
been polluted. " The real thing is our
Ganga has got polluted at the source and
now the water that is flowing in every
sphere of life, that water is planting sceds
of poison everywhere. If you go to the
university, are there not factions there?
Are there no groups there? Where is the
cducation that should be goirg on? It is
all of a very low order, and we are going
from bad to worse. You now require
some great Lord Shiva who can come and
suck the poison out of our occan. Now
the poison is so widcspread in this coun-
try that it requires a united effort. And 1
am sure, this is not the task of the
‘Government alone, this is not the task of
the politicians alone.

It is also the task of the social and
cultural reformers who have to come up.

[RAJYA SABHA]
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This case, the tandoor murder case, is
really symbol of brutalisation of the
Indian mind. It is an indication of the
increasing brutalisation that has taken
place. Then you see our imitative
cconomic Policy, We are just following
what other Latin American countries are
alrcady following.

It is an indication of barrenncss of the
Indian mind. And you see what goes on
an our television! It is an indication of
vulgarisation of the Indian mind. And
cvery day all these pitfalls are compound-
ing. They are being compounded because
nobody has the moral courage or the
cthical courage to set the matter right. In
1947 or in 1950 we established the Con-
We said, “We will have a
Democratic, Sovereign, Socialist Repub-
lic.” Are we a demoeracy in the real
sense? When our minds are prejudiced,

‘when our minds arc prisoncd by these

castes and communal prejudices, do you
say, when we put our vote in the ballot
box that it is a free vote? Or is it a vote
of a slave mind? We call ourselves a
d¢mocracy! Is it a democracy that we are
sceing these days? Whatever is dectded at
the scat of power, that becomes democra-
cy for that party in power and even for
the country. ¥ou call yourselves socialist!
The highest differences and disparities in
income are there in this country! Why
has it happened? We have empty slogans,
Our habit is to do things without content;
That is the issue involved, and wc go on
saying this and that. But 1 am sure, even
after ten years, we will also weep in the
same manner and we will also end in the
same manner as now. I tell you that this
country requires another Vivckananda
who can say, “Look, you are the people
who have destroyed. You are the real
illusion in the world of Maya.” I would
like to remind you what Swami Viv-
ckananda said on 25th December, 1892.
After having gone throughout the coun-
try, he went in meditation on the Kany-
akumari Rock for three days. Do you
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know the first word that he uttered on
25th December, 1892, after this medita-
tion, after reflection and after sceing all
the seeds? He said, “India’s bloodstrecam
is poisoned and that bloodstream needs
to be purified and then only the country
will wake up and we will rise.” And if
another Vivekananda were to arise, what
would he say? I am sure, he would say
the same thing that your bloodstream
needs to be purificd. The ruling clite of
this country arc the real problem. They
arc the real illusion. They are living with
some wishful thinking. They are the per-
sons who should disappear from the
scene and give way for another ruling
class which emerges. They should arise,
awake and build a new country. If you
permit me—just have rung the time
bell—I will speak. 1 will just quote from
onc of my articles, if you permit, if
another Vivekananda were to arrive what
he would say to the prcsent generation.

SHRI JIBON ROY: An evolution is
necessary.

SHR! JAGMOHAN: Yes, I would
only say this. T will just takc two minutcs
to rcad this. I would like to invite your
attention to what he had said to the elitcs
in India, when he arrived in India after
his famous chicago Address. He said:

“In the world of Maya, you arc the
real illusion. You merge yourself in
the void and disappear. Lct a new
India arise in your place.”

If another Vivekananda werc to appear
on the scenc today, 1 am sure he would
speak to the present-day ruling elites in
the same tenor and tone. He would tell
them, “You have betrayed the country.
You have stifled the underlying inspira-
tion for constitutional goals. You pro-
cceded to sct up political and administra
tive institutions, but failed to create the,
mind and motivation that would have
given the lifc and mcaning to them. You
built bodies Wwithout souls. You ignored
‘the ancient nobility of temper cngendered
in tyaga and tapasya and started worship-

[24 AUG. 1995]

Discussion 378

ping the new gods of power and pclf.
From the great storc-house of the past,
.you should have picked up the gems and
‘thrown out thc stones. You did exactly
the opposite. You threw out thc gems
and picked up the stones. And thcy now
‘hang around the country’s ncck like a
dcad albatross. You have donec cnough
damage. . Go,; in the namec of Mother
‘India, go.” This is what is my view, he
would have said.

SHRI DINESHBHAI TRIVEDI: I to-
taly agrece with what you have said. The
only thing which I want to remind you is
that during those days India was not a
free country. Today we arc fulling oursc-
lves.

SHRI1 JAGMOHAN: That is your illu-
sion. Mr. Trivedi, it is our prejudices, our
social vices, our cultural degencration
that are rulling us.

The point which I was making was that
it required a differcnt type of treatment.
If you arc suffcring from cancer. you
cannot treat it by taking a few digcestive
‘pills. The country recquircs a new cnviron-
ment, a new atmosphere. I would rc-
mincd you that crime and culture arc
alway linked, whether it is a political
crime or an administrative crime or a
social crimc. They arc always linked. 1
will give you onc example. There is a gun
culturc in Amcrica. More than 10,000
people are killed or wounded by this
culture. They arc very educatcd. But
then why do they kill or wound 10,000
pcople cvery year by the gun whercas in
Japan cven 5 persons a ycar arc not
killed by this method? In Britain only
30% is killed by this method throughout
the year. It is a matter of culturc. You
have to creat a climate and culturc which
will solve our problcms. That is not being
done. That is the issue. What you requirc
is to build a new culture of construction,
contentment, compassion and undcr-
standing. But what we are doing is just
the opposite. Wc are just exploitative.
This democracy is not the rcal democra-
cy. This is an cxploitative democracy. In



379 Short-Duration [RAJYA
inc name of democracy we are perverting
the whole system. It is culture of corrup-
tion, callousness, confusion, chaos and
casualness. I refuse to admit that it is
only limited to politicians. You go to any
office. You can sce that the casualness is
writ large on the tuce of the person. You
£0 10 any telephone officc or any post
office or any police station. Casualness,
indifference and apathy are written on
the face of India. And there is corrup-
tion. If we have the power to set things
right, why don’t we do that?

It is an issuc of moral character. We
not want to gect into trouble. Today the
police is criticised. The police is
bludgconed. It is true. You have created
thc CBI. You have crecated the IB. You
have created the Dircctorate of Enforce-
ment. What is the condition today? When
they were created five per cent of the
national income went into black money.
That was the estimate at that time. It was
the estimate of the Government. Now it
is morc than 70 per cent with all these
institut.ons created! These institutions arg
used to cover truth, not to discover truth.
What is this? It is because of the inner
corruption. You cannot hope to solve by
outward manifestation the cvils which are
within. You cannot do that. So, who is;
attending to it for the last 45 years?!
Nobody. Whosoever is born in this coun-
try, wants to become a politician. He
does not want to do social work. He does
not want to function like Vivekananda. 1
am just giving an example. He just wants
to get all these powers. Now many more
pcople have come in this ficld in the
country and healthy cultural values are
disappearing. That is the main issue. I
have heard about the Lokpal. You may
have the Lokpal. You may have the new
Panchayat System. You may have this
and that. All of them will be corrupted
by the system. All of them will be cor-
ruptcd by the climate and the culture
about which I am talking.

SABHA]

s

Discussion 380

Mr. Vice-Chairman, you have rung the
bell. I would not disobey something
which 1 have been advocating myself. 1
will not violate your order. I would
conclude. I have said in the beginning
that thc method which is being adopted
herc is not fair. I have given it in writing
to the Chairman also. Sir, you are the
presiding officer. You kindly ensure that
the time is cquitably distributed. Thank
you.

SHRI PASUMPON THA. KIRUTTI-
NAN (Tamil Nadu): Mr. Viee-Chairman,
Sir, the Vohra Committee was set up in
1993 in the wake of the blasts in Bombay
and the substantial preliminary evidence

‘of complicity of law enforcement pcrson-

nel in the arrangements for the clandes-
tinc import of dedly explosive, RDX. Tt
was hcaded by the then Home Secrctary,
Shri Vohra who gave his findings within a
fcw months. But the Government of
India was never bothered about releasing
this document. 1 do not know why the
Government chose to sleep over this
report for all thest days. At least, the
Government could have taken some ac-
tion on the basis of this report to check
the present menace. Even after this re-
port much water has flowed under the
bridge. The Government cannot be hap-
py with the situation in which the people
have begun to lose faith in official in-
quiries. so many untoward and ugly inci-
dents took place all over the country. 1
can quote several such cases in Tamil-
Nadu. 1 think the Government of India is
much more aware of these cases than me.
What was expected of the Vohra Com-
mittce was to disclose the sources of
patronage that the criminals enjoy. Un-
fortunately, nothing of that sort has been
accomplished, not even one politician has
been mentiored in the 12-page report
although it proclaims that crimes indicate
flourish under political patronage. No
inquiry is required to discover that many
politicians and mafias are in league. In-
quiries needed to trace such politicians
and the Vohra Committee has failed
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miserably in this respect Although the
report does not méntion any name, it
otherwise contains the sharpest ever in-
dictment of the murkiness produced by
the collusion of criminals and politicians
not dxcluding those in power from time
to time.

But the Vohra Committee Report has
bccome a valuable document now. Now-
a-days politics have become very dirty.
The politicians have lost their respect
among the public. Full-fledged criminals
have become half-baked politicians, while
fuliflcdged politicians have converted
themsclves into half-baked criminals. This
has become the order of the day. In spite
of all this, there are some respectable
politicians but they are being sidelined
because of their honesty. What, after all,
is the central point of this Report? The
mafia and the organised groups 6f the
underworld influence the wvarious bran-
ches of administration as also the process
of dispensing justice. It speaks of the
deadly combination of muscle power and
moncy power and the way it has distorted
the clectoral politics. The significance of
the Report lics in the official confirma-
tion it provides to the popular belief
about the wunholy nexus that exists
amongst the politicians, the policemen,
the criminals and the bureaucrats. Sir,
Mr. Vohra has said that some political
Icaders become the leaders of gangs and
armed seqaas and get themselves elected
to the Jocal bodies, the State Assemblies
and the national Parliament and that they
acquire considerable political clout, seri-
ously jeopardising the administrative
functioning and the safety of life and
property of the public. The House and
the M.Ps. have the right to know as to
how Mr. Vohra had arrived at these
conclusions. Why the Report is silent or
mentioning the names of such politicians-
cum-criminals and the names of the polit-
ical partics to which they are affiliated?
Sir, Mr. Vohra has further alluded to
some of these syndicates having interna-
tional linkages, including the foreign in-
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telligence agencics.  Who  are  those
M.L.As. and M.Ps.? What are their con-
nections? Surcly, Mr. Vohra cannot be
branding generalisations about so serious
a matter without having substantiated and
specific information. So, it is widely sus-
pected that the inputs that helped Mr.
Vohra to form his opinion have not been
made public. Sir, I am happy that the
Report has brought out certain facts
which disturb our minds. During the
course of the discussions of the Commit-
tee with the Secretary (Revenue) and his
principal officers, the folfowing observa-
tions were made and I quote, “Of late,
currency amounting to crores of rupees is
being seized invariably stacked in suit,
cases and gunny bags™. According to the
recport of the Director of the C.B.1., “In
the bigger citics, the main source of
income relates to real estate, forcibly
occupying lands, buildings, procuring
such propertics at cheap rates by forcing
out the existing occupants, tenants, etc.
Over a time, the money power thus
‘acquired is used for building up contacts
with brokers and politicians and expan-
sion of activities with impunity. The
money power is used to develop a net-
work of muscle power which is also used
by the politicians during electios”. Furth-
cr. the report has said and 1 quote, “The
C.B.1. has reported that all over India
the crime syndicaté has become a law
into themsclves. Even in smaller towns
and rural areas, muscle men have become
the order of the day. Hired assassins have
become a part of this organisation. The
nexus between the criminal gangs, the
Police, the burecaucracy and the politi-
cians has come out clearly in various
parts of the country”

Sir, you might have heard that a pala-
tial building at Mylapore in Madras.. ..
(Interruptions)

THE VICE-CHAIRMAN (SHRI MD.
SALIM): ...has been purchsed by the
people who arc very close to the Chief
Minister of Tamil nadu at throw-away
prices. The owners of the building have
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been forcibly evicted and were forced to
give a statement in favour of the political
bigwags in Tamil Nadu. Sir, in my district
and in my constituency, thousands of
acres of land have been purchased from
thc poor harijans and backward class
pecople at cheaper rates and they are
fenced with barbed wire. It is a fact that
some land is purchascd here and there
and the rest, whether it is Government
land or it is private land, is being forcibly
occupied by the so-called purchasers.
Who are they? How this money came to
them? Sir, with regard to hired assassins,
I can give many examples from my State.
On August 14, 1991, just threce months
after the AIADMK Government came to
power, armed assassins attacked the of-
fice of the Tamil Weekly, ‘“Tharasu”, and
stabbed two employees to death. Noone
knows if the culprits have been brought
to book or not. Only the Central Govern-
ment and its agencies know who the
culprits are.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Please conclude. ...(Interrup-
tions). ..

SHRI G. SWAMINATHAN: Hc is
going to link up so many cases. He is
going 1o link up the whole of India.
...{Interruptions)...

SHRI R. MARGABANDU: He is go-
ing to link up the whole of India ...(Inter-
ruptions)...

SHR1 PASUMPON THA. KIRUTTI-
NAN: Sir, an IAS officer, Ms. V.S.
Chandralckha who was the Commissioner
of the Tamil Nadu Investment Corpora-
.“0“’ was attacked by some people by
throwing acid on her face because she did
not oblige the political high-ups is Tamil
Nadu. It happened in May, 1992. Dr.

Ananthakrishnan, the Vice-Chancellor of

Anna University was attacked and his
house was ransacked oft 13th July. ...(In-
terruptions)...

SHRI G. SWAMINATHAN: There is
no proof ...(Interruptions)...

[RAJYA SABHA]
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THE VICE-CHAIRMAN: (SHRI1 MD.
SALIM): Don’t give any list of incidents,
We arc discussing the Vohra Committee
Report. ...(Interruptions)...

SHRI PASUMPON THA. KIRUTTI-
NAN: Sir, therc are several such inci-
dents. ...(Interruptions)...

SHRI G. SWAMINATHAN: Let him
prove it. ...(Interruptions)...

SHRI PASUMPON THA. KIRUTTI-
NAN: Sir, one advocate, M.V. Vijayan
at Madras was brutally attacked and his
right arm and left leg were broken. This
happened on 21st July, 1995. Five per-
sons were involved in this attack. Sir, on
30th May, 1995 five persons attacked a
criminal lawyer, Mr. R. Shanmugasun-
dram. ...(Interruptions)...

SHRI R. MARGABANDU: I know
what has happened in Tamil Nadu. ...(In-
terruptions)....

SHRI PASUMPON THA. KURITTI-
NAN: What was his crime? His crime
was that he was preparing a criminal case

against Ms. Jayalalitha. ...(Interrup-
tions)...

SHRI R. MARGABANDU: All these
matters arc before the court. ...(Interrup-
tons)...

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Kiruttinan, the Home
Minister wants to say somecthing. Please
sit down. ...(Interruptions)...

SHR1 S.B. CHAVAN: Sir, what 1
would like to submit 1o you is that we
can have a break and take up the Ap-
propriation Bill and get it passed and we
can have a separate discussion of Jammu
and Kashmir. 1 have no objection to it.
You can fix the time with the office of
the Chairman and call a,meeting of the
Business Advisory Committee. Unless
there is some other urgent business be-
fore the House, and if it does not come,
certainly, cven in the morning I am

- prepared to discuss that. ...(Interrup-

tons}). ..
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DR. BIPLAB DASGUPTA: Sir, I am
not in agreement with this. I feel that by
scparating the discussion from the passing
of the Bill will not really work. Unless
therc is a discussion on the Bill, the
discussion becomes meaningless and
Kashmir is very very important for us.
We cannot simply pass it in five minutes
and abandon the discussion. That will be
very very gwrong. ...(Interruptions)...
Please tisten to me, Chavanji. What 1
suggest is this: Today we are already too
late. Let the rest of the time be devoted
to the Vohra Committee Report, it may.
be up to 7 o’clock and let us finish it.
Chavanji, please listen to me.

SHRI S.B. CHAVAN: How much
time arc you going to take for the Vohra
Committee Report?

DR. BIPLAB DASGUPTA: I am sug-
gesting, let us finish the discussion on the
Vohra Committee today. Tomorrow we
have the Private Members® Day. We can
shift the time a bit in the morning for an
hour or two for discussing Kashmir. After
that we can switch over to Private Mem-
bers Bills. ...(Interruptions})...
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SHRI - INDER KUMAR GUJRAL
(Bihar): We had a word with the Leader
of Opposition, Shri Sikander Bakhtji, and
the Leader of the House. 1 think some-
times even expediency must not be

iclded to against the national interest.

hat is the national interest today? Not
that 1 am a greater patriot and they are
not. We all are the same. The main
difficulty today is that Kashmir has some
very vital dynamic issues which are con-
fronting us-not long-term, but short term.
Four people have been kidnapped. Am-
bushes are going on. That is one dimen-
sion. The Ambassador of America is
making some statements, which are also
very vital for us. To give wrong message
to the people of Kashmir at this stage
that we are indifferent and we pass their
Budget without discussion, I a am sorry, I
cannot be a party to it.
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The Short-Duration discussion nas uu-
thing to do with the Appropriation Bill
...(Interruptions)... They should be sepa-
rated. ...(Interruptions)...

THE VICE-CHAIRMAN (MD.
SALIM): Unless the House so thinks,
unless we have a consensus, we cannot
ido that. Otherwise, it would have been
|better if we pass this Bill now and then
«discussion can take place.

Dr. BIPLAB DASGUPTA: Sir, I was
mentioning again. ...(Interruptions)...

SHRI JAGMOHAN: Can we discuss
the points of the Bill? ...(Interruptions)...
How can we seek clarifications?

DR. BIPLAB DASGUPTA: Sir, what
I suggest is that we have very little time
today. ...(Interruptions)... ‘let us finish
discussion on the Vohra Committee Re-
port today.

SHRI S.B. CHAVAN: The Finance
Minister is here. ...(Interruptions)... We
cannot go on discussing this Report.
...(Interruptions)...

THE VICE-CHAIRMAN (MD.
SALIM): 1 feel there is no consensus.
...(Interruptions)... Because there is no
consensus, we are not taking up. ...(Inter-
ruptions)...

SHRI SIKANDER BAKHT: The Kas-
mir issue is not coming up today. ... In-
terruptions). ..

[RAJYA SABHA]

-

Discussion 388

SHRI G. SWAMINATHAN: Sir, are
you going to take up the Kashmir busi-
ness today or not becdse we are sitting
here only for that purpose?

THE VICE-CHAIRMAN (SHRI MD.
SALIM): If the House so agrees after
finishing the Short-Duration Discussion
and the reply of the Minister, we can
take up the Special Mentions.

SHIR G. SWAMINATHAN: I under-
stand that there are three or four more
speakers.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): No, There are only three or
four Members and they will mention only
their points.

SHRI G. SWAMINATHAN: As and
when it is finished, we can take up
Kashmir. I think it will be finished within
another fifteen or twenty minutes.

SHRI PARAG CHALIHA (Assam):
Sir, we have been waiting for thirteen
days for making a Special Mention.

THE VICE-CHAIRMAN (MD.
SALIM): Mr. Kiruttinah, please con-
tinue.

SHRI K.R. MALKANTI: Sir, I have a
point for your consideration. Can Mem-
bers come here and read speeches be-
cause it becomes a reflection on them?
...(Interruptions) It becomes a reflection
absolutely.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): They can quote from some
papers.

SHR1 K.R. MALKANI: He is not
quoting, but he is reading.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Do not refer.to any controver-
sial matters, and you should not read.
You can only refer to your notes.

SHRI PASUMPON THA. KIRUTTI-
NAN: Sir, I am concluding in a_minute.
Sir, in a five-star hotel in famil Nadu,

‘where Shri T.N. Seshan stayed was at-

tacked. ...(Interruptions)...
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SHRI G. SWAMINATHAN: Sir, as
per our rules, you can refer to your
matter, but can a Member read from
beginning to end? It is because somebody
would have given the notes to him and he
is not applying his mind.

SHRI PASUMPON THA. KIRUTTI-
NAN: No, no. you are making a wrong
statement.

SHRI G. SWAMINATHAN: As a
rule, Sir, somcbody can refer to the notes
but he cannot, from beginning to end,
read. The rule is, one should speak from
his mind and not from another person’s
mind. Let thec Member refer to his notes.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Shri Swaminathan, let him con-
clude.

SYED SIBTEY RAZI: When his lead-
er, Miss Jayalalitha was a Member of this
hon. House, all the time she was reading
from the. ...(Interruptions)...

SHRI G. SWAMINATHAN: Sir, I
refutc it.* ...(Interruption).

THE VICE-CHAIRMAN (SHRI MD.
SALIM) Nothing will go on record. You

sit down. ...(Interruptions)... Will you
plcasc sit down? Nothing is going on
record.

SHRI PASUMPON THA. KIRUTTI-
NAN: One fine morning, one [.A.S.
officer, M.V. Panda was brutally attacked
and his house was looted by hired assas-
sins. Sir, even the MLAs of the Opposi-
tion Parties were attacked within the
Assembly by the ruling party. Is it not
criminalisation of politics? This is a warn-
ing to every one of us. Moral values have
gone down in Tamil Nadu. All sections of
the society are demoralised. There should
be and end to it. Otherwise, the people
in general will lose faith on the very
system of our democracy. The honest
people, whether they are in politics or
clsewhere, are being sidelined and the
dishonest people in all walks of life are
being given a chance at the helm of
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affairs. This is the situation in this coun-
trv, at the Centre as well as in Tanmil
Nadu. Thank you, Sir.

SHRI JOHN F. FERNANDES (Goa):
1 was one of the signatories to the Short
Duration disgussion, but I am going to be
the last Member of my party. Thank you
very much for permitting me. Sir, we are
discussing here the so-called Vohra Com-
mitice Report. I do not find anything
interesting in this Report. It is a
lukewarm Report, Sir. This is a report of
a bureaucrat. This Report had a term of
reference and the Committee was not suo
motu appointed by the Government. It
was appointed because there was some
bombing in Bombay. There was a report
that thcre was a nexus between the crimi-
nals and the politicians. I do not find
anything interesting in this Report which
is not in the knowledge of our country.
This shows how we politicians have cor-
rupted our own system. But this Report
gives us a reason to discuss the malady
facing our society. I said that 1 do not
find anvthing intcresting in the Rcprot
because we can define a Committee as a
group of persons who individually can
decide on nothing, but they collectively
come together and decidde that nothing
can be decided. And that is what has
been done in this report, Sir. Sir, in para
2 itself, one of the officials has mentioned
that he is not going 1o reveal the truth
because he was scared to speak and here
he has mentioned in this Report that he
has blamed the four categories, the ncxus
between the four categories; the politi-
cians, the burcaucrats, the businessmen
and the underworld. And who is sitting in
judgment? It is the bureaucrats themsel-
ves. I do not think it would be appropri-
ate for us to give credence to this Report
in this house. It would have been approp-
riate for the Government if a partial
authority was appointed, a judge of the
Supreme Court on the lines of the Lok
Pal...
who can command respect and who can
command the authority of  the
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investigating authorities in the country
and question the people. Now, we have a
Report by thc Home Secretary. He is a
subordinate officer in the Home Ministry,
under a politician, under a Member of
Parliament. So, I don’t think that this will
be a foolproof Report. So, I would
request the Home Minister to see that a
fullfledged Commission is appointed
under the Commissions of Inquiry Act,
where a sitting Judge of the Supreme
Court is made to go into the nexus
between different sfrata of the society.

Sir, I made it a point to sit here and to
insist that 1 should speak because I made
some references in this House for the last
two or three years. After-the bombing of
Bombay, 1 did mention, Sir, that there is
a nexus between a Minister in my State
and the Mamon brothers. Nothing was
done. And when the Mamon brothers
were arrested these people gave out that
there is a gentleman in Goa who is
holding crores of rupees belonging to
them. And this money was attached in
the Special Court, trying the Mamon
case. But nothing was done by the
system. When 1 raised this issue, the
Home Ministry made an investigation and
they found the culprit. About two months
back, again raised the point in this House
that this very gentleman is boasting in the
streets of Goa that nothing can be done,
he cannot be touched by thc CBI because
he has taken care of the CBI. But
nobody made a point to come and
investigate and get the information. This
gentleman boasts that he has given
golden necklaces and diamond necklaces
and cars and furniture. If this is the way
we are going to run the system and allow
the criminals go scot-free in the streets, 1
don’t think that there is any relevance for
us to sit in this House. Mr. Vice-

Chairman, Sir, that was the main thrust -

of my rcquest for spcaking.

Sccondly, Sir, we have a federal
system, and wec say, under the Seventh
Schedule of the Constitution, law and
order becomes the State subiect.

[RAIYA SABHA]
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Yesterday, we have seen the statement of
_the Home Minister that therc was a jail-
‘break and the Federal Government has
no control. How can we run this country
if the Union Government has no control?
Even when you send the CBI to a State
for investigation, you function under the
Dclhi Police Act. You have to takec the
pcrmission of the same Ministers and the
Chicf Minister to investigate against
them. So, I think, we are making a total
mockery of our system. So, unless we
have a Federal Police as they have in the
United States, and ‘a Federal judiciary
system and legal system, unless wc have a
foolproof system in this country, unless
we amend our laws, nothing can be done.
We should have a COmmission, not a
nodal Committee which _you have
mentioned. What can this Committee do?
The 1B people will have- to investigate,
and they will be compelled by the Home
Ministry. So, I would suggest, in the end,
before I conclude, that we should have a
Commission. A sitting Judge of the
Supreme Court should sit there, and this
nodal agency, the investigating agency
may assist him. And we also should have
a certath different pattern of law that any
citizen can go and complain if he fecls

that there is a nexus between the
politicians and the criminals. And I don’t
think that the judiciary should be

cxcluded. The other day, there was a
statement from the lawyer who got the
bail for Sushil Sharma in Madras that he
had to spend one and a half lakhs of
rupces to get the bail. So, this is the
system which we are running. So, I don’t
think the judiciary should be excluded
from it. That is the only way in which we
can remove the disparities and the
| malady facing this nation. Thank you,
very much, Sir.

IuqunAag (st dgwe welw): s

IR WEEE | §99 # a9 Nt =@
tzcpll

M eI wAEwETE (SW wWewn): wgd
A8 ¥, WFT g o G2 A ww @ L,
I A&



Ay > .
393 - Short-Dyration
i

TANAY BEEA, WEAR TSR A series
A e A Em e A e A gE A
e &1 SO B IT AR HEAweE St ¥
# 38 §e @ IR feerr weA € R T qq
R mas R T ¥ Rdwms A Ysm d fe
R | § g it @ ' @), g wemg
e ¥, e wal B A g R ¥ e

@ A @ 7w ¥ BRI W Ama Tl W@ ik

W OWE T NS BN IR A R =
afem 3 W o % ww PR AR TEgel W
FeR =% w9 8 30 W S R uw 2w
g T A }, sxeEn A€ awa ) Afe
Prms Ao st e R & A
WA IE T & R I 2 I

6.00 r.M.

A fRwAE & wrm, W e ¥ mma 3 @
R Iod sa WO o T werd @ &
R g Fen e § R A =9 Y dga
A T AN I ST ¢ fF A i ¥
ma @ SRy ¥ R wm e ol ok
Al fradt i it ¥ Haceng w2,
an =% s RBam ¥ sk sl =
EY, 9% 9@ IEA w4 ¢ AR ¥ I
#20 SEw § 5 wmmen 9 off auh o g @
H ST W A 5/ SFaUAY R A 39 T
B R 1 ff wnda wra 21 SR 3 ose
% g8 M TE-ge @ ? o W ww A
afaa F0 F fag & MR A Ko 9wa §
T Ru 7 o FER A I@ T T
M e A wem g & F IwH @ W@
Y, IR e I T Ffe, Wi fadwor w
dTfea IwF foag T ¥ o sm a8 o
A o e A Al ¥ A A Bl W G
IR T SR S A gea & Wi o W I
w2y F Ted o AR I 1XYW N Ig W
¥ gude gl W il ¥, WU Iuw wweR
FA @ IR 7 R FA ¥ s aa IR 3N
FFG % ¥ 9ol 98 € SR weEv aed
fagaa & o/ &0 wed & 4 ¥ o1 0, ux
fd W ¢ s s wRw % 9w WS Y @
qoam fig St & 9 @@ Wy fom %1
AoneuRe Al ¥, @ e 3TN faems D
Fta ®O? frg R 98 a@ @A o 3@ R

[24 AUG. 1995]

TR iz S I figers wiend e =fey

Discussion 394

f, wER J 3t o T @ safg F e
T § B 21w Ol wgd MY wg s ¥ ¥Q
TS W SR # i o wa # sk A
qu wO-pE W ¢ fE A R, s=Ew
gerify & S = 32 fR S 9 =N fe ¥
st A, wgfen &, fowes F wfeon ¥,
A TaE e A FF 99 a0 3 I R
Bdw wg T ¥ FFo3E A F e & TR
g T FR | A atarge ¥ sk argaw,
Io% JRu ¥ FF @9 ko Mg JHER T F,
oerifas <6l ot ) I gF ¥ 3 Sifw @
2 Fr porlifs ¥ gafe g BR 319 W= W)
e a2 ¥ s F o, Pfew @ w9 * fag
R AT F g R R A F
fe, S ¥ sEY & R 9e IO A ¥ fa

& A s &3 W F S wR T} W
¥ ool FEw wwew ¥ B 9w wnven wgn W@
o ¢ 3k Twicaw W v ¥ R owF GeEw
e WA A off ¢, 9 N gfea P

A TEF WE T TEd, T FS © A 2
I I N N |G | @ @A 1 e §E
R W &), Y F e | & @au 0 T=w?

- @ wEF o o W www ¥ wwfe F vl S

wE 93 St @ @ aig €W ) A SE A R
vk St R Wk A TR SR Y W e g >
g g@ woon W= 91 Anif A @ X e o=
o1 TER WY | 36 TEH QA FE @ T W Il
o & W dre W W ? Ak il ot 8 @
¥ 5 wa g Q i et R 3 3w a0 ww Fe

“Vice Crawls in the darkness. The
moment you throw light on it, it
disappears.’’

& auf & gt @ AW A ¥ ok v IR
s % o N A ag quf ww @ weh )



395 Shart-Duration [RAJYA SABHA] Discussion 396

e § s wEa € fw awu SR R A Tha@aywqaé\w%lmgﬂﬁqwzﬁ
T 2 A gy FAA A o @ ww e e

wwaﬁiﬁm%wuﬁvﬁ#mI&mm@%@%a@ﬁnmﬁaﬁq
@ fan ! am wm v R fen S, @ Sat forn S Tw
§ um ok PAE wen wwa g | 99 9@ o) A @ wew wwed § 5w
..(EEaaA) ... faod < st e W ﬁﬂz 3@ TR A IR AW W) qEd €,
¥ W R B W ST W w e wgy | % [6Q W T @ FF O WA A2 ¥
dogr W @ B} wa TR SR st =R srure e Y A ol TR werER
¥ 0 PR : fr 38 RS & 5 & =€ wa v R fr W dvw @), W@
WA S e am sre | TR P I A % o i o o
Weflostde, i frm, W e & ;magﬁmmiﬁahaié
o A B 1 R 8 3w g ¥ s W%a%mmi"‘m 2,
TG 3 RN W A T | oy e o, W 1@ @ dew A A

¥ %, v ol s sl } wat dem sy
Iguveay (sf MEmE welv): oW e mma&mmlaﬂmwam
o ®t) & STum | A N9 TEE HEN A WEd & |

oft st SraEaTe: ¥ WEE T E agg W A St 7 W FR W ¥ T W At
ﬁaﬁ@@ﬁhmiuvﬁ@gﬂi SfF 1 A a w mE ¥ e A
6 31 37 A B QTG SR Sf i EEE, T8 WA ¥ e ge $1 %E 9R wa
¥ faue ¥ o FEw § fF AR ow R | 8 osewem 99 dEfem w o Yed w
o @, uR ¥ TR § o uR ¥ wewe &, TR ¥ e FW QA HW AN F A B Tind
MT PR FJFE AW T I, IwF fges # & Igm, fFEEEAs St & IgW, eER
T wO A sl fE veg o s0 A, 75 A dfEm & g ot W A R W@ A *
90 ¥ T R T AR A g g T [ YTEAER I WeR SO e sl
Sl | SfFE T Wie T wed ¥ ¥ o 2fgu f ST T T AR ygW ¥ W A
4 7 oy ® fF anflmy a3 = A @ qgar }1

a@%lmﬁaﬁﬁaﬂ.W@mm_ﬁ wRea, ot e g X = fF gomn faw
FHel faarl o @ TE W G e T @ F oo & A WA faugs ¥ S ogo ¥ =R
ST T T e T O W AW T | oy e 3 ok D we ¥ R gemw R
R ¥ w AN e ¥ RfER A R | g 3 g e e Ry W el § w2
aw # frene A w0 3@ wEe F W R 0@ 7 =it ¥ 1 7w N RAE T om0 FH A FW IR
mm@ﬁﬁ?ﬂmiﬁmmm S ok g I SR w5 SIew
aifer | e F AW A ¥ o fee e SRew
) w=E 39 % 9 d §E g | " S TR e
T 99 F 7w Few gww § R 9gd ged 2 asft < o w21 sren oI feet s
et g A FE &, 3 W S0 AT 9wy e e wx e, g5 N s w8 @ B
@ W ¥ T, qfem ok waerel sfREt & MUY FEN TR & R THH T R R
ferdl 3 ol 70 Rl 3ol woem R S0 A | e 3 oy w3 3 otk gt o @ e 2
ooff R ® R T A wifn R o W | o w e oize o ol ot @, and @,
FF # arvifa Wi 320 o o ww w1 B R 3 oy w2 A T R SRy
9 faFd A1 g AN Drw # 5 I T T R TRE F G F wHAA R, I
&1 9% 50 O UES W W@ 2 ol e & ws Raes srdardl Hfa |




397 Short-Duration

Mt A § ama ofk W Afeferar wdfa
¥ Il ¥ we =ea g1 s = afe i
o @ Faw R IEF waAr-fran s 9fer # R
o d @ @ IR fmd e} ueEifes
aféat | wertfa s st @ guR e ¥ b
3 ? b e Wil awgs! # igw A, Ty
st gur & foae @ 21 sefag asft ofdE |
Fg0 wed § BF O W owme it am dR
afs @l @ =i Pl @ A @50 T
W 9" aF gaere i & ¥ even e
fFar wmam 9w O Ae W1 @e JE e A
fae = =@ g fF o I & = ¥
e Tfe-afe # T ¥4 Wuww e TR
T ok SRR $ o W 1 ge Reed #
A R FE R, o Fy@ T, A9 smEd F
e < i T oot # wume el F Wy
L RO GIT o ol  Cl T sc
o i W R safe F wit aoifas ofda
@ wem wrea § foem ¥ FH 39 93 ¥ WA
¥ T3 9% 99 49 99 ¢ fr SR Hwm @m,
S& forpra 98 & GHa1 | 3 G I B TE
o ufid q o } R WU W gmA #
gifrd o Aw v gden = W & T @, 39
g A W F Fen F g oW Te gur
Hiwd ot o Foiw =1 w=m o ga 9T ®,
e o il W @ e T ST § 3§ W R
it ag HRY | WRA 9gd 9ER |

SHRI JOYANTA ROY (West
Bengal): Hon. Vice-Chairman, Sir, we
have had a lot of discussion on this
subject yesterday and today. Some of our
respected colleagues have given a lot of
suggestions here to prevent the prevailing
ncxus amongst criminals, politicians and
bureaucrats.

However, it seems very funny that our

Government constituted a committee of
its own men to conduct an indepth study

of the politicians-bureaucrats-criminals
nexus. It was only to conceal the
Government malpractice and

malfunctioning. Naturally, we should take
this issue very seriously. If wc take this
issue as a crists of democracy, we should
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come forward. All the political partics
should come forward. We should sit
together and evolve a way to prevent this
danger of the growing nexus amongst
criminals, politicians and bureaucrats. To
me, it is funny that the Government
constituted the Vohra Committec with
thec Government’s own men. They werc
also a part of parcel cf the burcaucracy.
Naturally, if we realise the danger, to my
mind, we should be more sincere to our
task, and we should rather 1wry 1o
assimilate more ideas for national growth,
national integrity and so on and so forth.

First, 1 endorsc the views expressed by
Mr. Gujral ycesterday. 1 cndorse his
suggestions on electoral reforms and on
checking the role of money and muscle
power in elections.

Sccondly some effective measures to
bring down the parallel growth of black
money in the country should be taken.
Thirdly, form a National Commission of
Ethics with sufficient provisions of the
law to take stock of the situation and
take appropriate measures against the
politicians of all types and government
functionaries like the Prime Minister and
the Council of Ministers at the Centre
and the Supreme Court-and High Court
Judges. This Committee should be an
independent body like the Election
Commission. fourthly, some sort of a
formula should be made so that the
honest officers in the bureaucracy and
police are protected from harassment on

_political considerations, which is going on

even among the States. Fifthly, it has to
be cnsured that bureaucracy and the
police under the Centre and the State act
as per provisions of the law and rules of
business and not on political
considerations. These are my suggestions
for consideration.

SHRI CHIMANBHAI MEHTA
(Gujarat): Sir, T am not blaming anyone.
1 want to make only one point. The point
is how to challenge corruption within
one’s own party and within one’s own
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Government as a Icgislator. Sir, you
know that the Democrat Party President,
Mr. Clinton, is being criticised by a
Democrat Scnator in the US Scnate or in
the House of Representatives and
nothing goecs against the Senator, who
speak against Mr. Clinton. Unless this
sport of freccdom is available in our
country, how can we challenge things? If
‘I am nominated by my party leader as a
candidate for the Asscmbly or for the
.Parliament and if my leader is corrupt as
a Minister or as a Chicf Minister, is it
possible for me, a person who is always
cager 1o get nominations and nominations
till one dics, to challenge his corruption?
I am not naming any political party,
because then it goes totally out of the
focus. In other advanced democracies this
is not the system. In our country, the
high command or the leaderships are
nominating candidates. Now, thosc
candidates can never challenge the
leaders, if they arc corrupt. In advanced
democracics, it is the local constituencics
and the general supporters of the political
partics who nominate candidates first and
then they elect afterwards. it can be done
casily. suppose I am a Congressman
staying in Dclhi. If I am asked to vote for
my party candidate as a general supporter
and as a workers, I will nominate a
particular person. In America, a person is
nominated for below. Therefore, if mr. X
is nominated and elected, he will
challenge the corruption of his Ministers
inside and outside the Parliament. This is
the only way by which you can improve
the system.

SHRI V. NARAYANASAMY: You
can have an Ethics Committee.

SHRI CHIMANBHAI MEHTA: I am
demanding a basic electoral reform where
the people have the right to nominate
their own candidates and not that the
bosses have this right. Our leaders, Som:z
of thcm have started taking money for
giving tickets to contest elections. Mafia
men are given tickets. If the local party
workers decide and nominate a candidate
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to contest clections, it is not accepted. It
may happen only in a few cases. But the
people down below will not nominate. I
a person is of a bad character, political
partics will nominate him. This is the
basic clectoral reform. I am not talking of
it. T am talking of Seshan reforms. This
reform has not taken place. In India,
lcadership of political parties arc
adopting a clandestine dictatorship policy.
Take any M.P. or any M.L.A. or 1ake
their leader in the House or outside. If
somebody does something, he 1s thrown
out. Then, they say, “You are changing
parties.” That is another matter. Unless
you give this right. ...(Jnterruptions)...

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Mchta, you told me that

you will takc only one minute.

SHR1 CHIMANBHAI MEHTA: I am
taking only one minute. I am not
repeating the point. This was not raised
by any Mcmber here. I have been waiting
for the last thrce days. Somehow when
my name came, unfortunately, T was out
of the House. That is why I am taking
the last minute chance and making only
one point. [ know that all Members and
party workers are suffering from this.
They are right in doing that.
Unfortumately, they don’t do that. If you
don’t criticise yourself, you are a
hypocrite. Thercfore, 1 say, let us come
to the conclusion. There should be
nomination ot a candidate by the local
constituency supporters of a  political
party. Why don’t you give them thc right
who uare making you win elections? To
my mind, you give your right to the boss.
If you want to remove corruption, you
have to do this. This is thec only one
point, 1 wanted to submit. Of all the
nanmes which arc there from our group,
oniy Mr. Mann is yet to speak. So, pleasc
permit him so that all Members can fell
satisfied that they have been allowed to
spcak. Thank you, Sir.
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(SHRI S.B. CHAVAN): Thank you,
Mr. Vice-Chairman. Though I wanted to
give a very detailed reply to the discus-
sion which has taken place, extending
over quite a long time, and a large
number of Members have participated in
the disussion and according to their own
estimation, they have given the assess-
ment Qf a situation, as prevailing in their
respective States.... Though the Vohra
Commitiee Report not speak in terms of
any particular State, it is a general kind
of document, and 1 would like to request
the hon. Members to consider that this is
not a document or a report which nor-
mally the Commissions appointed under
the Commissions of Inquiry Act are sup-
posed to submit. They will take evidence;
they will try to give an opportunity to the
other party also to refer to the evidence
which has been produced and thereafter
they will come to their own conclusion

and submit their reports. This is not
based on any such matter. This is a kind
of an internal document which, in fact,
was never contemplated to be placed on
the Table of the House for a discussion
on this. All the Officers are very experi-
enced. Mr. Vohra—he retired as Home
Secretary—, the Director CBI, the Direc-
tor, RAW, and the Director, Norcatic
Bureau—these are very experienced offic-
ers and they have, with their own experi-
ence, given a general idea as 1o what
exactly the malady is, from which our
society is suffering at large. There is
nothing new that they have said, but, at
the same time, to consider this as a
conclusive Report based on some kind of
evidence is not proper, and unfortunately
or fortunately I did not know that there
had been some mistakes about the num-
bering of some paragraphs, which unfor-
tunately had been misinterpreted by some
hon. Members, that portions which were
very damaging to the Government of
India had been deleted and the rest of
the Report was placed on the Table. The
same issue was raised in the Lower
House, Lok Sabha, and I requested the
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hon. Speaker, “Let them come together
with the Leaders of the Opposition; I
would show them the original Report and
also the copy of the Report.” Before
doing this, I had calied Mr. Vohra and
asked him whether any portion of it had
been wrongly printed or whether he him-
self had committed a mistake by giving a
wrong number. He said, “It is by mistake
that this numbering has been done, but,
in fact, this is the total Report which has
been given to the Govenment and now
which is being placed in both the
Houses.”™

Now let me make it absolutely clear
that there is no scope for any kind of
misunderstanding, that I will be the last
person, if anything of this nature which is
demanded by the House, is in my posses-
sion and still I am trying to suppress the
same; 1 will be the last man, I will never
do this, I will never utter a liec in Parlia-
ment; whatever happens to me, I won’t
bother about it, but when people begin
asking the very bona fides of the person
who is speaking about it, that is the thing
which hurts me much. In fact, they
should not have done, but, at any rate,
you are free to cast all kinds of asper-
sions. The more you would do,....(inter-
ruptiopns)...

SHRI INDER KUAMR GUIJRAL:
We believe you.

SHRI S.B. CHAVAN: Now 1 am also
getting used to this kind of allegations
being made without any substance. And
thereafter you, knowing fully
well,...(Interruptions)
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SHRI INDER KUMAR GUJRAL
(Bihar): No, no; we are satisfied with
your feelirigs. Please proceed further.
..(Interruptions)... We are satisfied with
this. You proceed further.

VICE CHAIRMAN
SALIM): Everybody is
entire House is satisfied.

SHRI S.B. CHAVAN: Thank you very
much.

(SHRI MD.
satisfied. the

Now, Sir, I am in full agreement with
what the hon. Member, Shri Jagmohan,
has said, that there is a crisis of
character. The entire system they are
trying to destroy.

Unfortunately, we are not taking
matters as seriously as they deserve. In
every spherc of life it is there. Why
should we blame the politicians? We can
talk about the quality of the politicians.
We can talk about the bureaucrats. Since
1956 1 have seen the deterioration which
has been brought about in the
bureaucracy.] had Secretaries who were
never afraid to write things down on a
piece of paper. In the very first meting I
assured them, “You are being paid for
giving me proper advice and not the
advice which T want. You are not paid
for giving me the advice which 1 want. It
is your duty to give me proper ~dvice and
if I do not agree with you, I must have
thc courage to_overrule you on paper.”
But a system is being developed where
people would like to have their opinion
given by the Secretary, which they would
not like to sign. Let somebody take the
responsibility and when the time comes
the fellow is hanged and we are just
keeping ourselves aloof. I think this is the
basic tenet of a democratic set-up which
we have to wunderstand. This is a
permanent bureaucracy and certain rights
and privileges are given to them. I have
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been openly saying this. But I must also
admit that from 1956, when I actually
joincd this parliamentary system, to 1995
I have been in the government in one
capacity or the other and I have seen the
kind of detcrioration that is taking place.
There are only a few members left, who
are honest to write what they feel.
Nobody should tell them. Now they also
understand what is going to please you.
They will be the first to write the same
kind of language. We just sign it.
Sometimes, the files go away even
without signing. I don’t think this is a
proper thing for anyone of us. So,
bureaucracy has, in fact, deteriorated.
Let any political party stand up and say,
“We ‘have not got any moncy from any
businessman.” As far as the donations to
political parties are concerned, the
Finance Minister  had made an
amendment. In spite of that, what the
total amount given to each political party
is, is a matter, which, in fact, you need

not tell me. It is for your self-
introspection. I am requesting you to
kindly go into it. If you are honest

enough, we would be able to correct the
system. What is the idia of saying that for
getting a ticket you have done this? You
have committed a great crime. Why did

_you give them the money? Then you

must have courage enough to say, here is
a person in the party who has taken
money frcm you for getting you a ticket.
Thereafter, you are trying to collect more
than what you have paid to the person
whe has taken money from you:~So, this
is a cycle where the entire thing goes on.
I don’t want to say anything me. But
slowly and slowly 1 am getting, rather
feeling, frustrated. We may continue for
some time and we may go. Somebody
else will come. But the entise system has
to be preserved. If you @o wot preserve
the system and destroy the same, then
whatever you say will be a great
disservice, which anybody can do, to this
country. It is in this context you have to
work.
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SHRI M.A. BABY: Chavan Sahib,
will you kindly yield for a minute? 1 am
not going to oppose anything. It is a very
relevant point which you have raised,
Chavan Sahib. But may I request you,
through the Chair, whether there can be
any legislation to make it obligatory on
the part of the political parties to make a
frank disclosure of all the income and the
contributions which they receive from
individuals or corporate managements?
Why can't you come forward with a
legislation?

SHRI S.B. CHAVAN: Yesterday,
there was a debate in the Lok Sabha. I
have no hesitation in repeating the same
thing here also. these are matters which
cannot be tackled by any kind of

legislation, without political leaders and
political parties coming together. 1 can
assure you that whatever decision all of
us will take, we are prepared to abide by
it.

SHRI INDER KUMAR GUJRAL:
Mr. Home Minister, I agree with you
that there are certain things which are
lying in the are na of politics and not in
the legislation. But you Kknow that
legislation has one advantage. The
advantage is, it sets a trend. Take for
instance, electoral reforms. We have
been talking about electoral reforms for
ages and ages. We have been talking
about the Lokpal for ages and ages. Let
us take this opportunity to at least clinch
these issues.

SHRI S.B. CHAVAN: You may have
any kind of legislation.I am not opposed
to any kind of legislation being brought
before the Parliament and getting it
passed. But the whole idea is, you are
not interested in sincerely following what
is being legislated.

SHRI JAGESH DESAI: That is the
point.

SHRI S.B. CHAVAN: How to
overcome the difficulties, everybody
knows. The election Commission has
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prescribed a ceiling. The Election
Commission has prescribed that you
cannot spend more than this. If you are
sincere to yourself, you will have to
admit that you could not fight elections
within that ceiling, though it is the
enhanced ceiling.

SHRI INDER KUMAR GUIRAL:
Basically, it is not as if everything can be
corrected by legislation. Many countries
have made laws. It is not that those laws
are not flouted there. But all the same it
sets a trend, it sets a norm and those who
default can be pointed out. Let us not
escape by saying that till everybody tells

'thc truth we will not legislate. That stage
will not come.

SHRI S§. B. CHAVAN: That is why I
said that I am not opposed to the idea of
a legislation at all. But the basic
phylosophy you have to understand is
that this is a crisis of character and so
long as we do not go into the basics of it,
1 don’t thing that this kind of a patch
work is going to help us anymore. That is
why it is abosolutely...(Interruptions). In
fact, I wanted to be very brief so that Dr.
Manmohan Singh was also given time for
the Appropration Bill. But Mr.
Jagmohan’s speech prompted me to-say
certain ¢hings which normally -1 would
have avoided.

‘DR. BIPLAB DASGUPTA: Sir, just
one point. why did it take such a
longtime for the Government to present
the report before the House? Why was
no action taken for two years? That is the
question which is agitating us. The
suspicion has come because of this.

SHRI S. B. CHAVAN: The kind of
suspicion which has come in your mind. I
am really guilty for the same, if at all
quilt has to be fixed on anyone. 1 never
thought that this report would be laid on
the Table of the House and it would be
discussed. 1 thought that it would be
discussed among the officers and
thereafter some kind of a note would
come to us and the first thing that 1
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would have done was, I would have
discussed it with the Finance. Minister
because there were a number of things
enumerated which were the responsibility
of the finance Department and certain
things were with the Home Ministry. If
we take the case of CBI, I would say out
of 100 cases we have found, 99 per cent
of the cases belong to the State
Governments. That is why I require your
assistance. We have to think in terms of
the safety and security of the country
first. The State governments, the federal
policy and all other things can come
later. There are certain crimes which are
of a heinous nature and which,
ultimately, are going to damage .the
entire fabric of our policy and are also
going to post a threat to the security of
the country. Are you prepared or are the
State Governments prepared to hand
over those cases to the CBI so that they
can proceed in that matter? 1 don’t say
that they are a paragon of virtue and
there is nothing wrong in the CBI. Mr.
Fernandes is not here. In fact, I am
interested  in getting the information
about one person who seemed to have
given scmie monev in some other form.
He seems® to have been rewarded by the
culprits. He saw to it that the case is
almost closed. I am interested in getting

that information. Another officer who
was named in U.P., who seems to have
taken some money....(Interruptions)
Instead of discussing these names in the
House, the best thing will be that you
give a written complaint to me that this is
actually what happened. If it is within my
power, certainly I will try to take action
against those people.

Sir, to end the marters, I will request
that if all the political parties come
together, you decide at least one thing
that you will not give ticket to a person
who has got a crimina! record. Don’t try
to find excuses as to whether it forms a
criminal record or i doesn’t form a
criminal record. All sorts of things can
definitely be said. But everyone of you
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and, I am sure, the people at large know
as to who is having a criminal record and
who is not having it. So, if they were t6
take this decision not to give the ticket
and not to directly or indirectly help the
person who has been denied the ticket to
get him elected and thereafter, if all the
politcal parties were to come
together—and what 1 have agreed to in
the Lok Sabha—a similar kind of a
Committee can be appointed, then we
can definitely take concrete steps in this
direction, if the hon. Members are really
interested in this matter. Sir, 1 have
done.

SHRI SIKANDER BAKHT: There is
just a little observation that 1 want to
make. I was waiting for you to come to
the end of your observations. I have
understood the status of this Report. But
such reports over a passage of time have
the habit of acquiring some sort of legiti-
macy. I want to know how you want to
bring on record the suggestion about the
nodal agency, the nodal agency which has
been suggested in Mr. Vohra’s Report. 1
think it is a very ominous approach to
things. At least, personally I am totally
against that sort of an approach.

SHRI S. B. CHAVAN: In fact, I
wanted to finish and that is why 1 had
finished it earlier. That is a very valid
point and we will never accept any judge
or any non-official member to be the
member of the committee. There are
three stages through which everything has
to pass. This is the intelligence collecting
agency. Army has its own agency. The
D .1.B. is there. The C.B.I. is also having
some agency. The R.A.W. is there. So,
different agencics are there. In the Nar-
cotics Bureau they will be interested only
in finding out whether there is any crime
committed so far as the narcotics are
concerned. But the other information
which, in fact, is not very valuable to
him, will be valuable to me. If there is
coordination, the nodal agency will get all
the information. And, this kind of a
report, the suspicion that the members
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have in their mind not the Members of
this House, even the bureaucracy is that
everything is very secret and till I book
the culprit, he would like to see that the
information is kept secret. And, if it is a
committee, it might be that that informa-
tion might be leaked. And, if it is leaked,
then, of course, you can take no action
against the person. After the nodal agen-
cy submits it report, thereafter, the ques-
tion of investigation comes. After investi-
gation, if the man is found guilty, and
prima facie he is convinced that there is a
case against the person, then the prosecu-

tion will start. These are three stages

through which you have to start and, for
God’s sake, please don’t insist for the
first stage, otherwise, the very purpose
for which the Vohra Committee was ‘ap-
pointed will get totally defeated. And,
that is why, we are not interested in
having any ...(Interruptions)

SHRI SIKANDER BAKHT: The nod-
al agency is meant to oversee all the
different sections of society. I don’t think
that we can allow the bureaucrats to
oversee everything about the politicians.
That is what 1 am saying.

SHRI S. B. CHAVAN: About the
politicians only, in fact, I am not in-

terested ...(Intérruptions) If the politician
is a guilty person, merely becaus:z he
happens to be a politician, you can’t
possibly say that you can’t take any
action against him. (Interruptions) No,
No. 1 am not prepared to accept this,
...(Interruptions)...

SHRI G. SWAMINATHAN: Sir, ves-
terday, I made a suggestion regarding
concretisation of your proposal. The
Prime Minister can call all the party
leaders and start talking on that. Do you
accept that proposal?

SHR] S. B. CHAVAN: Yes, I am
prepared to accept that. Let all the par-
ties come together.

SHRI G. SWAMINATHAN: Sir, the
Prime Minister can call all the party
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ieaders and then we can have a meeting.
The first meeting can start, otherwise it
will not get concretised. Are you pre-
pared for this, Sir?

SHRI S. B. CHAVAN: Certainly, I
will request the Prime Minister to call all
the party leaders and there you can
unanimously take certain decisions. If
decisions are taken and seriously fol-
lowed, I think, you will be doing the
greatest service to the country. Let us at
least make a beginning so far as politics is
concerned, and, thereafter, whatever
steps are called for, there will bc no
opposition to the idea about which I have
already spoken to the Speaker and I am
going to have further discussions where it
will get concretised. Samething will be
applicable so far as Rajya Sabha is con-
cerned. So, there should be no harm. In
fact, the Committee is going to be there.
The Committee of the House is going to
be there. They cannot share the intelli-
gence with you, but the rest of the things,
certainly, you can discuss, monotor and
try to find out and give suggestions
through the Committee as to what needs
to be -done. Certainly, ...(Interruptions)...

SHRI G. SWAMINATHAN: My point
is whether you will call the political
leaders of the parties. You have been
taling about the political parties.

SHRI S. B. CHAVAN: Leaders of the
political partiss.

SHRI G. SWAMINATHAN: Because
we are Parliamentary Party leaders.

SHRI S.B. CHAVAN: No, no.

SHRI INDER KUMAR GUJRAL:
Unfortunately, Sir, the hon. Home Minis-
ter was in the other House when 1 spoke
on the subject and 1 don’t know what you
are going to call this Committee, but 1
have suggested the name as Ethics Com-
mittee and ] wrote to the Chairman also.

"I understand that you have madec a com-
mitment in the other House that you are
for it. Kindly, say that you are for it here
also. That is number one.
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Secondly, so far as the nodal commit-
tee function is ‘concerned, 1 have only
one submission to make. You see in the
bureaucracy you keep on collecting infor-
mation and the Home Secretary, whom
you have appointed to Chair the Nodal
Committee, has huge business at his
desk. If you are keen on this—because
we are already having a Committee in the
Cabinet Secretariat to co-ordinate also, it
is there—I don’t know how the work will
be apartioned between the Nodal Com-
mittee and that Intelligence collection
Committee, maybe there is some differ-
eAce—
but the difficulty is, arc you thinking in
terms of giving it some sort of a support
organisation? Because, if the Home Sec-
retary is to do this and also do Kashmir,
-and also do Nagaland and also do every-
thing, then obviously this will be the last
:item on his agenda. How are you going
to sort this out?

Thirdly, the Home Minister has tried
to put it in a different fashion. It is not as
if an individual is caught or if not caught,
must be caught. More important is that
this alarm bell Mx. Vohra has rung, and
he has given us the whole dimension of
the national life. I don’t get some sort of
a feeling from wyour speech that you are
taking any steps. You are concerned, I
concede; you are worried, I concede; you
are with us, 1 concede; you are a great
man and an honest man, I concede; but
you have not given us an indication tiiat
you are going to do something which will
really try to deal with the totally of the
problem, about which Vohra has talked.

SHRI SANATAN BISI: I want to
know whether the Nodal Agency will be
statutory or not.

SHRI S. B. CHAVAN: Whether it is a
statutory body or a non-statutory body is
not going to make much of a difference
s0 long as it is a permanent bureaucracy
and they are very responsible people who
will come together, exchange ideas, co-
ordinate the intelligence, and, thereafter
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decide the course of action. So, there
should be no hesitation on that point.
About the Ethics Committee, certainly, 1
have no objection; what I have stated in
the Lok Sabha, the same thing I am
prepared to say here also, but the func-
tion will not be of sharing of any kind of
intelligence—intelligence will not be
shared. You can give any kind of sugges-
tions to the Government saying that on
these lines they have to proceed and,
certainly, they are most welcome.

7.00 P.M.

THE VICE-CHAIRMAN (MD.
SALIM): We shall now take up the
Kashmir Appropriation (No. 2) Bill
...(Interruptions)...

QR. BIPLAB DASGUPTA: Just a
minute, Sir. ...(Jnterruptions)... 1 would
like one more clarification. ...(Interrup-
tions)...

THE VICE-CHAIRMAN (SHRI MD.
SALIM): You cannot start a discussion
again. ...(Interruptions)...

DR. BIPLAB. DASGUPTA: Sir, 1 will
take only one minute...(Interruptions)...
Please, Sir, 1 would like to discuss orie
point publicly. ...(Interrupsions)... Sw,
there is a suggestion at page 7, which has,
arisen out aof the note given by the
Revenue Secretary, where he mentions
that in the case of economic czimses and
all that one difficulty that is being faced
is that he has not been able 1o tap the
telephones for catchmg the crminals.
Now, while they can give justification for
tapping of telephones for catching the
criminals, my fear is this that it can also
act as a double edged-sword and may be
used for tapping the telephones of those
who are not criminals. It can be used
against politicians too. The other point is,
which is also in the mind of Bakhtji,
that...(Interruptions). ..

THE VICE-CHAIRMAN (SHRI MD.
SALIM): You cannot start a discussion
again on this issue.
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DR. BIPLAB DASGUPTA: ...there
should be some' check and balance in this
system to ensure that there is no concent-
ration of information which cgn be used
against other individuals for balckmailing
them.

SHRI S.B. CHAVAN: So far as tap-
ping is concerned, we are governed by
certain rules. Whenever any request has
come from the Narcotics Bureau or any
other inteiligence agency of the Finance
Department, we have been very liberally
giving the same. And hereafter also,
instead of giving any kind of assurance on
the floor of the House, in fact, there is
no question of any kind of misunder-
standing. If it is not being done, certain-
ly, I will look into it and see that it is
.done and done in a proper manner.

THE JAMMU AND KASHMIR
APPROPRIATION (NO. 2) BILL, 1995

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Now, we shall take up the
Jammu and kashmir Appropriation (No.
2) Bill, 1995.

THE MINISTER OF FINANCE
{SHRI MANMOHAN SINGH): Sir, 1
beg to mowve:

“That the Jammu and Kashmir Ap-
propriation (No. 2) Bill, 1995 to
authorise payment and appropri-
ation of sertain sums from and
out of the Consolidated Fund of
the State of Jammu and Kash-
mir for the services of the finan-
cial year 1995-96, as passed by
the Lok Sabha, be taken into
consideration.”

As the hon. Members are aware, the
Budget of the State of Jammu and Kash-
mir for 1995-96, was presented to the
Parliament on the 24th March, 1995, and
a Vote-on-Account to mecet the require-
ments of the State Government for the
first six months ending September, 1995
was obtained and the Approriation
(Vote-on-Account) Act, 1995 was passed
in March, 1995.
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The Lok Sabha has granted the balance
of the Demands for Grants and has
passed the connected Appropriation Bill,
which is now before this august House.
To meet the total estimated expenditure
during the current year, the Bill provides
for the payment and appropriation from
and out of the Consolidated Fund- of
Jammu and Kashmir a total sum of Rs.
4222.41 crores, comprising Rs. 3546.86
crores voted by the Lok Sabha and Rs.
675.55 crores charged on the Consoli-
dated Fund of the State, which is inclu-
sive of the sum earlier authorised for
withdrawal under the Jammu and Kash-
mir Appropriation ‘(Voté-on-Account)
Act, 1995.

Sir, in March, 1995 while discussing the
Appropriation (Vote-on-Account) Bill,
this House had a general discussion on,
the Jammu and Kashmir Budget for 1995-
96. 1 do not, therefore, wish to take the
time of the House by again dwelling on
the various provisions in the Budget. 1
shall, however, endeavour to deal with
the points that may be raised by the
Hon’ble Members, in my reply to the
discussion.

The question was proposed

SHRI INDER KUMAR GUJRAL
(Bihar): Just a minute, Sir. Let not an
impression go that without discussion we

.aré passing this Bill. I want the media

and the country to know that we are
going to discuss Kashmir tomorrow.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): It is already agreed that it
would be discussed in some other form.

I shall now put the motion for consid-
jeration of the Bill to vote.

The question is:

“That the Bill to authorise payment
and appropriation of certain
sums from and out of the Con-
solidated Fund of the State of
Jammu and Kashmir for the ser-
vices of the financial year 1995-



